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REPORT FILED BY THE TGIIC RESPONDENT NO. 6

1.   It   is  to  submit  that  the  proposal   of  industrial   park  (formerly  Growth

C`entre)  at  Jadchei.la  (Rajapur  and  Polepall.\'  \'illagi`s)  in  an  c`ti`nt  art)5i

acres  was  initiated  in the yeai. 2003  with  a  saiiction  of 30.05  C`rori`s  l`rom

the central  government.  The  land was acquired and  possession  was given

to    TGIIC     (Then     APIIC)     from     30.06.2003     to    09.01.2006.I-`urthei..

Government      of     India      has      notified      the      SEZ      i`otitli`ation      (`(ii`

Pharmaceuticals   formulations   in  an  extent  of  ]01.17   Ha.   in   Polepall}'

Village,   Jadcherla   (M),   Maliaboobnagar  (Dist)   on   13.06.2007,   TGIIC

(formerl}'  APIIC)  also  had  initiated  the  developmem  in  2007.    AHotml.Ill

of plots  to  the  industrial  units  have  been  made  since  2007  on\\ard`  ii!id

the   industrial   units   have   established   after   obtaining   the   consent   t`or

establishment   fl.om   2008   onwards   (   C`FF   ot`  M/s   Aui.obindo   Phiii`im

I_td`Dt  27.06.2008   &   CFE   ol`    M/s.   Ileti`i.o   I,abs   I.td.   Dl.    I  I.08.=Out{    )

and consent for operation from 2009 onwards( CFOof Aurobindo Phai.rna

Ltd, Dt 03 .10.2009).

2.   It  is to  fuilhei. submit that,  however since this being an  Industrial  Pal.k,  in

order to  be  in  good  spirit  with  the  envii.onlnent,  TGIIC  initiated  process

to  obtain  envii.onmental  c`1earance  anci  had  assigiied  the  \\oi.k  to  I..PTRI.

TGIIC  with  the  guidance  of EPTRl  has  siibmitted  an  applii`ati(>ii  [`t)i`   l`t)R

through   violation   window   on    11.04.2018   and   F,PTRl    completed   the

baseline  data  collection   in  28.06.2018.   TGIIC   has  obtaiiied  lht.  T()R   oil

22.03.2021  and  since the  baseline  data  is  expiring`  it  w/a_s  re\ alidateil.w ith

a..:   -    1   i  ir:  fr-.I     yt  ~,   ;h.`,

.;  i ( i I 'J~ I  i r  , ;



one  season   baseline  date  collection   from   01.03.2022  to  31.05.202].   .+\

public hearing was conducted on  11.07.2023.

3.    It  is  submitted  that,  subsequetitly   I`Gllc`  has  subiiiillcd  an  applii`atii)i\   l`\)i`

TOR   vide   no.   SIAITG/INFRA1/535578/2025   on   30.04.2025   and   also

submitted  final  EIA  report  to  the  SEAC/SEIAA  on  01.05.2025  thi.ough

Parivesh        vide        application        No.        SIA/TG/INFRAl/535995,:0:5.

SEAC/SEIAA     has     returned     the     application     foi.     EC     \`ide     no.

SIA/TG/INFRA1/535995/2025  directing to obtain  TOR  afresh,  as  the old

TOR  has expired.

4.   It  is  further subinitted that TGllc  has applied  l`or new TOR on  16.05.2U25

vide   proposal   no.SIA/TG/INFRAl/53779l/202S.   On   22-05-2025   an

EDS  was  raised by SEAC/SEIAA citing Supreme court judgl`nii`iit  in  VI' 1'

(C)  1394 of 2023  i.e., "ln view of the Hon'ble Supreme Court Order dated

16.05.2025,  this  office   is  not  in  a  position  to   issue  any  TORs   in  the

violation cases."

5.   At  this  juncture,     it  is  to  bring  to  your  kind   notice  that     that  the   I:1^

notification   vide   no.    1533   dated    14{''   September   2006mentions   aboiit

industrial    Estates/   Pai`ks,   that   reciuire   I.ii\ ii.t)iiiiienLal   (`leai.ani`e.    i«iili`i

7(C),  ir

•    Industrial  estates housing at  least one Categor,v  8  industry  and area< 500

lla.

Or

•    Industrial estates of ai.ea> 500 ha. and not housing any industry belonging

to C`ategor}  A or 8

ln    this    connection,    it    is    to    submit    that    TGIIC    (t`oi`iiierl}      I\PIl(`)    hii+

developed  Industrial  Park,  when  the  said  project  doesn.t  l`all   iinder  thl-  F.C`

pur\'iew as
a:.:..,`'...

C#1EF€.i`,!|r
i.f`a,i.i,C, lit,\, '} ; i



•     the  proposed  lndustiial   Pal.k  area  is  386.21la.  (954.23   Ai`ri`s)`  \\hii.li   i`

less that 500 Ha.

and

•    Not  housing an}'  industr}  ot`cati`gor.\  ^ &  13.

6.   It  is also to submit that it is clearly mentioned  under 7(C) of the schedule

of the  same  notification,  that  Industrial  Estate  of area  below  500  ha.  and

not housing any industry of category A or 8 does not reciuire clearalii`e.

7.   It  is further submitted that, as TGIIC had commenced the development o(`

Industrial  Park  in  an  extent  of   386.20  Ha  (Ac  954.23)  at  Sy  NO.  408  to

412,  418to 435.  437  to 445.152  to  459  or l'olepall}  ( V ).  Jadi.hi`rlu  ( M )  &

Sy.   NOs   588   to  630  of  Rajapur  (V).   Balanagar  (M)`   Mahaboobmg£`i.

(Dist)  in  the  year  of 2007  and  individual   Industrial  units  had  {>btaini`d

CFE  from  the }J.ear of 2008  and CFO from  2009  onwards and  nt)t  housiiig

an}'   Category  A   or  8   industry   and   hence  the   issue  ot`  obtaining  pi-it>I`

environmental clearance did not arise.

8.    It  is  submitted  that  TGIIC  has  initiated  the  proi`ess  ol`obiaining  I(`  \\ith

good  intention  as  many  industries  would  be  established  in  the  Industrial

Park.  Further  submit  that  as  this  is  anl8  year  old  project`  it  ma}'  not  be

equated  with  otlier  I.ecent  \ iolatioii  cases.The   [1oii`ble  i``)ui.I   is  thil`til.oi.i`

requested  to  pro\ide  a  reliet` fi.om  EC  proi`ess  as  it  did  not  ``all  undi`i.  lhi.

purview of EC as on 2006.

DATE:      \\`\\i2jp2.I

PLACE:   H7c4ulGut r`\

Chief Engineer
T.a.  Industrial  lr!fffsj`,.i`'.:L.:{.I  C`,`ij    1 -.  :.

P!fisr8ma  Bha`,'ariar9,  5{;:  r:c cr,

FatehRAa!dar}Road,1`:}'t{~:f:`.t`.\:',i;C36`€i4.
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii) 
MINISTRY OF ENVIRONMENT AND FORESTS 

  

New Delhi 14
th

 September, 2006 

Notification 

   

 

S.O. 1533  Whereas, a draft notification under sub-rule (3) of Rule 5 of the 
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on 

new projects or activities, or on the expansion or modernization of existing projects or 

activities based on their potential environmental impacts as indicated in the Schedule to the 

notification, being undertaken in any part of India
1
, unless prior environmental clearance has 

been accorded in accordance with the objectives of National Environment Policy as approved 
by the Union Cabinet on 18th May, 2006 and the procedure specified in the notification, by 

the Central Government or the State or Union territory Level  Environment Impact 

Assessment Authority (SEIAA), to be constituted by the Central Government in consultation 

with the State Government or the Union territory Administration concerned under sub-section 

(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification, 

was  published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide 

number S.O. 1324 (E) dated the 15
th

 September ,2005 inviting objections and suggestions from 

all persons likely to be affected thereby within a period of sixty days from the date on which 

copies of Gazette containing the said notification were made available to the public; 

 

 And whereas, copies of the said notification were made available to the public on 15
th

 

September, 2005; 

 

 And whereas, all objections and suggestions received in response to the above 

mentioned draft notification have been duly considered by the Central Government;  

           Now, therefore, in exercise of the powers conferred by sub-section (1) and clause  (v) of 

sub-section  (2) of section 3 of the Environment (Protection) Act, 1986, read with clause     (d) 

of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of 

the notification number S.O. 60 (E) dated the 27
th

 January, 1994, except in respect of things 

done or omitted to be done before such supersession, the Central Government hereby directs 

that on and from the date of its publication the required construction of new projects or  

activities or  the expansion or modernization of existing projects or activities listed in the 

Schedule to this notification  entailing capacity addition with change in process and or 

technology shall be undertaken in any part of India only after the prior environmental 

clearance from the Central Government or as the case may be, by the State Level Environment 

Impact Assessment Authority, duly constituted by the Central Government under sub-section 

(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this 

notification. 

_________________________ 

1
Includes the territorial waters  
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2. Requirements of prior Environmental Clearance (EC):- The following projects or 

activities shall require prior environmental clearance from the concerned regulatory authority, 

which shall hereinafter referred to be as the Central Government in the Ministry of 

Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State 

level the State Environment Impact Assessment Authority (SEIAA) for matters falling under 

Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the 

project management except for securing the land, is started on the project or activity: 
 

(i) All new projects or activities listed in the Schedule to this notification; 
 

(ii) Expansion and modernization of existing projects or activities listed in the Schedule to 

this notification with addition of capacity beyond the limits specified for the concerned sector, 

that is, projects or activities which cross the threshold limits given in the Schedule, after 

expansion or modernization; 

 

 (iii) Any change in product - mix in an existing manufacturing unit included in Schedule 

beyond the specified range.  

3.  State Level Environment Impact Assessment Authority:- (1) A State Level 

Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be 

constituted by the Central Government under sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 comprising of three Members including a Chairman and a Member – 

Secretary to be nominated by the State Government or the Union territory Administration 

concerned.   

 

(2) The Member-Secretary shall be a serving officer of the concerned State Government or 

Union territory administration familiar with environmental laws.   

 

(3) The other two Members shall be either a professional or expert fulfilling the eligibility 

criteria given in Appendix VI to this notification.  

 

(4) One of the specified Members in sub-paragraph (3) above who is an expert in the 

Environmental Impact Assessment process shall be the Chairman of the SEIAA.    

 

(5) The State Government or Union territory Administration shall forward the names of the 

Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central 

Government and the Central Government shall constitute the SEIAA as an authority for 

the purposes of this notification within thirty days of the date of receipt of the names. 

 

(6) The non-official Member and the Chairman shall have a fixed term of three years (from 

the date of the publication of the notification by the Central Government constituting the 

authority). 

 

(7) All decisions of the SEIAA shall be unanimous and taken in a meeting.    

4.             Categorization of projects and activities:-  

(i)      All projects and activities are broadly categorized in to two categories - Category A and 

Category B, based on the spatial extent of potential impacts and potential impacts on human 

health and natural and man made resources. 
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 (ii)     All projects or activities included as Category ‘A’ in the Schedule, including expansion 

and modernization of existing projects or activities and change in product mix, shall require prior 

environmental clearance   from the Central Government in the Ministry of Environment and 

Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be 

constituted by the Central Government for the purposes of this notification; 

(iii)     All projects or activities included as Category ‘B’ in the Schedule, including expansion 

and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph 

2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding 

those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior 

environmental clearance from the State/Union territory Environment Impact Assessment 

Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or 

Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this 

notification.  In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall 

be treated as a Category ‘A’ project; 

5.    Screening, Scoping and Appraisal Committees:-  

 

           The same Expert Appraisal Committees (EACs) at the Central Government and SEACs 

(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall 

screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively. 

EAC and SEAC’s shall meet at least once every month.  

  

(a)      The composition of the EAC shall be as given in Appendix VI.  The SEAC at the State or 

the Union territory level shall be constituted by the Central Government in consultation with the 

concerned State Government or the Union territory Administration with identical composition;  

 

(b)   The Central Government may, with the prior concurrence of the concerned State 

Governments or the Union territory Administrations, constitutes one SEAC for more than one 

State or Union territory for reasons of administrative convenience and cost;  

(c)       The EAC and SEAC shall be reconstituted after every three years; 

(d)    The authorised members of the EAC and SEAC, concerned, may inspect any site(s) 

connected with the project or activity in respect of which the prior environmental clearance is 

sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven 

days to the applicant, who shall provide necessary facilities for the inspection; 

(e)     The EAC and SEACs shall function on the principle of collective responsibility. The 

Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be 

reached, the view of the majority shall prevail.  

6.        Application for Prior Environmental Clearance (EC):-    

    An application seeking prior environmental clearance in all cases shall be made in the 

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in 

Appendix II, after the identification of prospective site(s) for the project and/or activities to 

which the application relates, before commencing any construction activity, or preparation of 

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy 

of the pre-feasibility project report except that, in case of construction projects or activities (item 

8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the 

conceptual plan shall be provided, instead of the pre-feasibility report.  
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7.        Stages in the Prior Environmental Clearance (EC) Process for New Projects:- 

7(i)    The environmental clearance process for new projects will comprise of a maximum of four 

stages, all of which may not apply to particular cases as set forth below in this notification. These 

four stages in sequential order are:- 

• Stage (1) Screening (Only for Category ‘B’ projects and activities) 

• Stage  (2) Scoping 

• Stage (3) Public Consultation 

• Stage (4) Appraisal 

 

I.  Stage (1) -  Screening: 

           

           In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an 

application seeking prior environmental clearance   made in Form 1 by the concerned State level 

Expert Appraisal Committee (SEAC) for determining whether or not the project or activity 

requires further environmental studies for preparation of an Environmental Impact Assessment 

(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature 

and location specificity of the project . The projects requiring an Environmental Impact 

Assessment report shall be termed Category ‘B1’ and remaining projects shall be termed 

Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization 

of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue 

appropriate guidelines from time to time. 

II. Stage (2) -  Scoping:  

(i)       “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of 

Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of 

Category ‘B1’ projects or activities, including applications for expansion and/or modernization 

and/or change in product mix of existing projects or activities, determine detailed and 

comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for 

the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or 

activity for which prior environmental clearance is sought. The Expert Appraisal Committee or 

State level Expert Appraisal Committee concerned shall determine the Terms of Reference on 

the basis of the information furnished in the prescribed application Form1/Form 1A including 

Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal 

Committee or State level Expert Appraisal Committee concerned only if considered necessary by 

the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms 

of Reference suggested by the applicant if furnished and other information that may be available 

with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All 

projects and activities listed as Category ‘B’ in Item 8 of the Schedule 

(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be 

appraised on the basis of Form 1/ Form 1A and the conceptual plan.  

 

(ii)        The Terms of Reference (TOR) shall be conveyed to the applicant  by the Expert 

Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days 

of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the 

Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction 

activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty 

days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be 

deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of 
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the 

concerned State Level Environment Impact Assessment Authority.   

 

(iii)     Applications for prior environmental clearance may be rejected by the regulatory 

authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.  

In case of such rejection, the decision together with reasons for the same shall be communicated 

to the applicant   in writing within sixty days of the receipt of the application. 
 

 

III. Stage (3) - Public Consultation:  

 

(i)   “Public Consultation” refers to the process by which the concerns of local affected persons 

and others who have plausible stake in the environmental impacts of the project or activity are 

ascertained with a view to taking into account all the material concerns in the project or activity 

design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake 

Public Consultation, except the following:- 

 

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule). 

 

(b) all projects or activities located within industrial estates or parks (item 7(c) 

of the Schedule) approved by the concerned authorities, and which are not 

disallowed in such approvals. 

 

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not 

involve any further acquisition of land. 

  

(d) all Building /Construction projects/Area Development projects and Townships 

  (item 8). 

 

(e) all Category ‘B2’ projects and activities. 

 

(f) all projects or activities concerning national defence and security or 

involving other strategic considerations as determined by the Central 

Government. 

 

(ii)     The Public Consultation shall ordinarily have two components comprising of:- 

 

(a)    a public hearing at the site or in its close proximity- district wise, to be carried out in the 

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;  

 (b)  obtain responses in writing from other concerned persons having a plausible stake in the 

environmental aspects of the project or activity.  

(iii)        the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted 

by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee 

(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory 

authority concerned within 45(forty five ) of a request to the effect from the applicant.  

 

(iv)    in case the State Pollution Control Board or the Union territory Pollution Control 

Committee concerned does not undertake and complete the public hearing within the specified 

period, and/or does not convey the proceedings of the public hearing within the prescribed period 
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directly to the regulatory authority concerned as above, the regulatory authority shall engage 

another public agency or authority which is not subordinate to the regulatory authority, to 

complete the process within a further period of forty five days,. 

 

(v)      If the public agency or authority nominated under the sub paragraph  (iii)  above reports to 

the regulatory authority concerned that owing to the local situation, it is not possible to conduct 

the public hearing in a manner which will enable the views of the concerned local persons to be 

freely expressed, it shall report the facts in detail to the concerned regulatory authority, which 

may, after due consideration of the report and other reliable information that it may have, decide 

that the public consultation in the case need not include the public hearing.   

(vi)     For obtaining responses in writing from other concerned persons having a plausible stake 

in the environmental aspects of the project or activity, the concerned regulatory authority and the 

State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee 

(UTPCC) shall invite responses from such concerned persons by placing on their website the 

Summary EIA report prepared in the format given in Appendix IIIA  by the applicant along with  

a copy of the application in the prescribed form , within seven days of the receipt of a written 

request for arranging the public hearing . Confidential information including non-disclosable or 

legally privileged information involving Intellectual Property Right, source specified in the 

application shall not be placed on the web site. The regulatory authority concerned may also use 

other appropriate media for ensuring wide publicity about the project or activity. The regulatory 

authority shall, however, make available on a written request from any concerned person the 

Draft EIA report for inspection at a notified place during normal office hours till the date of the 

public hearing. All the responses received as part of this public consultation process shall be 

forwarded to the applicant through the quickest available means. 

(vii)     After completion of the public consultation, the applicant shall address all the material 

environmental concerns expressed during this process, and make appropriate changes in the draft 

EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant   to the 

concerned regulatory authority for appraisal. The applicant may alternatively submit a 

supplementary report to draft EIA and EMP addressing all the concerns expressed during the 

public consultation.   

 

IV.  Stage (4) -  Appraisal: 

 

(i)     Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level 

Expert Appraisal Committee of the application and other documents like the Final EIA report, 

outcome of the public consultations including public hearing proceedings, submitted by the 

applicant to the regulatory authority concerned for grant of environmental clearance. This 

appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned in a transparent manner in a proceeding to which the applicant shall be 

invited for furnishing necessary clarifications in person or through an authorized representative. 

On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert 

Appraisal Committee concerned shall make categorical recommendations to the regulatory 

authority concerned either for grant of prior environmental clearance on stipulated terms and 

conditions, or rejection of the application for prior environmental clearance, together with 

reasons for the same.  

 

(ii)    The appraisal of all projects or activities which are not required to undergo public 

consultation, or submit an Environment Impact Assessment report, shall be carried out on the 

basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant 
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validated information available and the site visit wherever the same is considered as necessary by 

the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. 

 

(iii)    The appraisal of an application be shall be completed by the Expert Appraisal Committee 

or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final 

Environment Impact Assessment report and other documents or the receipt of Form 1 and Form  

1 A, where public consultation is not necessary and the recommendations of the Expert 

Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the 

competent authority for a final decision within the next fifteen days .The prescribed procedure 

for appraisal is given in Appendix V ; 

 

7(ii).  Prior Environmental Clearance (EC) process for Expansion or Modernization or 
Change of product mix in existing projects: 

 

          All applications seeking prior environmental clearance for expansion with increase in the 

production capacity beyond the capacity for which prior environmental clearance has been 

granted under this notification or with increase in either lease area or production capacity in the 

case of  mining projects    or  for the modernization of an existing unit with increase in the total 

production capacity beyond the threshold limit prescribed in the Schedule to this notification 

through change in process and or technology or involving a change in the product –mix shall be 

made in Form I and they shall be considered by the concerned  Expert Appraisal Committee or 

State Level Expert Appraisal Committee within sixty days, who will  decide on the due diligence  

necessary including preparation of EIA and  public consultations and the application shall be 

appraised accordingly for grant of environmental clearance.  

8.Grant or Rejection of Prior Environmental Clearance (EC):   

(i)     The regulatory authority shall consider the recommendations of the EAC or SEAC 

concerned and convey its decision to the applicant within forty five days of the receipt of the 

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned or in other words within one hundred and five days of the receipt of the 

final Environment Impact Assessment Report, and where Environment Impact Assessment is not 

required, within one hundred and five days of the receipt of the complete application with 

requisite documents, except as provided below.   

(ii)       The regulatory authority shall normally accept the recommendations of the Expert 

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it 

disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert 

Appraisal Committee concerned, the regulatory authority shall request reconsideration by the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty 

five days of the receipt of the recommendations of the Expert Appraisal Committee or State 

Level Expert Appraisal Committee concerned while stating the reasons for the disagreement.  An 

intimation of this decision shall be simultaneously conveyed to the applicant.  The Expert 

Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall 

consider the observations of the regulatory authority and furnish its views on the same within a 

further period of sixty days. The decision of the regulatory authority after considering the views 

of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall 

be final and conveyed to the applicant by the regulatory authority concerned within the next 

thirty days. 

(iii)    In the event that the decision of the regulatory authority is not communicated to the 

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the 
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applicant may proceed as if the environment clearance sought for has been granted or denied by 

the regulatory authority in terms of the final recommendations of the Expert Appraisal 

Committee or State Level Expert Appraisal Committee concerned. 

(iv)      On expiry of the period specified for decision by the regulatory authority under paragraph 

(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final 

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned shall be public documents.  

(v)    Clearances from other regulatory bodies or authorities shall not be required prior to receipt 

of applications for prior environmental clearance   of projects or activities, or screening, or 

scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is 

sequentially dependent on such clearance either due to a requirement of law, or for necessary 

technical reasons.   

(vi)    Deliberate concealment and/or submission of false or misleading information or data 

which is material to screening or scoping or appraisal or decision on the application shall make 

the application liable for rejection, and cancellation of prior environmental clearance granted on 

that basis. Rejection of an application or cancellation of a prior environmental clearance   already 

granted, on such ground, shall be decided by the regulatory authority, after giving a personal 

hearing to the applicant, and following the principles of natural justice. 

9. Validity of Environmental Clearance (EC): 

The “Validity of Environmental Clearance” is meant the period from which a prior 

environmental clearance is granted by the regulatory authority, or may be presumed by the 

applicant   to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of 

production operations by the project or activity, or completion of all construction operations in 

case of construction projects (item 8 of the Schedule), to which the application for prior 

environmental clearance refers. The prior environmental clearance granted for a project or 

activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of 

the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert 

Appraisal Committee subject to a maximum of thirty years for mining projects and five years in 

the case of all other projects and activities.  However, in the case of Area Development projects 

and Townships [item 8(b)], the validity period shall be limited only to such activities as may be 

the responsibility of the applicant as a developer. This period of validity may be extended by the 

regulatory authority concerned by a maximum period of five years provided an application is 

made to the regulatory authority by the applicant    within the validity period, together with an 

updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of 

the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal 

Committee or State Level Expert Appraisal Committee as the case may be.  

10.     Post Environmental Clearance Monitoring: 

(i)       It shall be mandatory for the project management to submit half-yearly compliance reports 

in respect of the stipulated prior environmental clearance terms and conditions in hard and soft 

copies to the regulatory authority concerned, on 1
st
 June and 1

st
 December of each calendar year.  

 

(ii)    All such compliance reports submitted by the project management shall be public 

documents. Copies of the same shall be given to any person on application to the concerned 

regulatory authority. The latest such compliance report shall also be displayed on the web site of 

the concerned regulatory authority. 
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11.       Transferability of Environmental Clearance (EC): 
 

           A prior environmental clearance granted for a specific project or activity to an applicant 

may be transferred during its validity to another legal person entitled to undertake the project or 

activity on application by the transferor, or by the transferee with a written “no objection” by the 

transferor, to, and by the regulatory authority concerned, on the same terms and conditions under 

which the prior environmental clearance   was initially granted, and for the same validity period. 

No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee 

concerned is necessary in such cases. 

12.       Operation of EIA Notification, 1994, till   disposal of pending cases: 

            From the date of final publication of this notification the Environment Impact 

Assessment (EIA) notification number S.O.60 (E) dated 27
th

 January, 1994 is hereby superseded, 

except in suppression of the things done or omitted to be done before such suppression to the 

extent that in case of all or some types of applications made for prior environmental clearance 

and pending on the date of final publication of this notification, the Central Government may 

relax any one or all provisions of this notification except the list of the projects or activities  

requiring prior environmental clearance in Schedule I , or continue operation of some or all 

provisions of the said notification, for a period not exceeding one year from the date of issue of  

this notification.     

   
   

 
 

[No. J-11013/56/2004-IA-II (I)] 

 
(R.CHANDRAMOHAN) 

JOINT SECRETARY TO THE GOVERNMENT OF INDIA 
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SCHEDULE 
 

(See paragraph 2 and 7) 
 

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE 

 

Category with threshold limit  
 

 
Project or Activity 

 
A 

 
B 

Conditions if any 
 

 

1 

 

Mining, extraction of natural resources and power generation (for a specified 
production capacity)  
 

(a) (        (1) (2) (3) (4) (5) 

1(a)        Mining of minerals  ≥   50 ha. of mining lease area 

 

Asbestos mining irrespective of 

mining area 

<50 ha 

≥  5 ha .of mining 

lease area. 

General Condition 

shall apply 
Note 

Mineral prospecting  

(not involving 

drilling) are exempted 

provided the 

concession   areas 

have got previous 

clearance for physical 

survey 

1(b) Offshore and 

onshore oil and gas 

exploration, 

development & 

production 

All projects 

 
 

 Note 

Exploration Surveys 

(not involving drilling) 

are exempted provided 

the concession areas 

have got previous 

clearance for physical 

survey 

 

1(c) River Valley 

projects 
(i) ≥ 50 MW hydroelectric 

power generation; 

(ii) ≥ 10,000 ha. of culturable 

command area 

(i) < 50 MW ≥ 25 

MW hydroelectric 

power generation; 

(ii) < 10,000 ha. of 

culturable command 

area 

 

General Condition shall 

apply 

1(d) Thermal Power 

Plants 
≥ 500 MW (coal/lignite/naphta 

& gas based); 

≥ 50 MW (Pet coke diesel and 

all other fuels  ) 

< 500 MW  

(coal/lignite/naptha & 

gas based); 

<50 MW 

≥ 5MW (Pet coke 

,diesel and all other 

fuels  ) 

General Condition shall 

apply 
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(1) (2) (3) (4) (5) 

1(e) Nuclear power 

projects and 

processing of 

nuclear fuel 

 

All projects -  

 
2 

 

Primary Processing  

2(a) Coal washeries ≥ 1 million ton/annum 

throughput of coal 

 

<1million ton/annum 

throughput of coal 

General Condition shall 

apply 

  

(If located within mining 

area the proposal shall be 

appraised together with the 

mining proposal) 

2 (b) Mineral 

beneficiation 
≥ 0.1million ton/annum 

mineral throughput 

 

< 0.1million ton/annum 

mineral throughput 

General Condition shall 

apply  

 

(Mining proposal with 

Mineral beneficiation shall 

be appraised together for 

grant of clearance) 
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3 

  
Materials Production 
 

(1) (2) (3) (4) (5) 

3(a) Metallurgical 

industries (ferrous 

& non ferrous)  

a)Primary 

metallurgical industry 

 

All projects  

 

 

b) Sponge iron 

manufacturing 

 ≥ 200TPD 

 

 

c)Secondary 

metallurgical 

processing industry  

 

All toxic and heavy 

metal producing units  

≥ 20,000  tonnes 

/annum   

 

 

- 

 

 
 

 

 
 
 
Sponge iron 

manufacturing  

<200TPD 

 

 

Secondary metallurgical 

processing industry  

 

i.)All toxic  

andheavymetal producing 

 units  

<20,000 tonnes 

 /annum 

 

ii.)All other  

non –toxic  

secondary metallurgical 

processing industries  

 

>5000 tonnes/annum 

 

 
 

 

 

 

 

 

 

 

General Condition shall 

apply for Sponge iron    

manufacturing  

3( b) Cement plants 

 

≥ 1.0 million 

tonnes/annum 

production capacity 

 

 

<1.0 million 

tonnes/annum production 

capacity. All Stand alone 
grinding units  

 
 

 
 
 

 
 
 
 

 
 
 

General Condition shall 

apply 
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4 

  
Materials Processing 
 

(1) (2) (3) (4) (5) 

4(a) Petroleum refining 

industry 

 

All projects 

 

- - 

4(b) Coke oven plants ≥2,50,000 

tonnes/annum 

- 

<2,50,000 & 

≥25,000 tonnes/annum 

 

- 

4(c ) Asbestos milling 

and asbestos based 

products  

All projects 

 

- - 

4(d) Chlor-alkali 

industry 

 

≥300 TPD production 

capacityor a unit 

located out side the 

notified industrial area/ 

estate 

 

<300 TPD production 

capacity 

and located within a 

notified industrial area/ 

estate 

 

Specific Condition shall 

apply 

 

 No new Mercury Cell 

based plants will be 

permitted and existing 

units converting to 

membrane cell technology 

are exempted from this 

Notification     

 

 

4(e) Soda ash Industry All projects 

 

- - 

4(f) Leather/skin/hide 

processing 

industry 

New projects outside 

the industrial area or 

expansion of existing 

units out side the 

industrial area  

 

 

All new or expansion of 

projects located within a 

notified industrial area/ 

estate 

Specific condition shall 

apply 

 

 
5 

  
Manufacturing/Fabrication 
 

5(a) Chemical 

fertilizers 
All projects 

 

- - 

5(b) Pesticides industry 

and pesticide 

specific 

intermediates 

(excluding 

formulations) 

All units producing 

technical grade 

pesticides   

 

 

 

 

 

 

 

 

- - 
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(1) (2) (3) (4) (5) 

5(c) Petro-chemical 

complexes 

(industries based 

on processing of 

petroleum 

fractions & natural 

gas and/or 

reforming to 

aromatics) 

 

All projects 

- 

- - 

5(d) Manmade fibres 

manufacturing  

 

Rayon 

 

Others General Condition shall 

apply  

5(e) Petrochemical 

based processing 

(processes other 

than cracking & 

reformation and 

not covered under 

the complexes) 

 

Located out side the 

notified industrial area/ 

estate 

- 

Located in a notified 

industrial area/ estate  

Specific Condition shall 

apply 

5(f) Synthetic organic 

chemicals industry 

(dyes & dye 

intermediates; bulk 

drugs and 

intermediates 

excluding drug  

formulations; 

synthetic rubbers; 

basic organic 

chemicals, other 

synthetic organic 

chemicals and 

chemical 

intermediates)  

 

 

Located out side the 

notified industrial area/ 

estate 

Located in a notified 

industrial area/ estate 

Specific Condition shall 

apply 

5(g) Distilleries  

 

(i)All Molasses based 

distilleries  

 

(ii) All Cane juice/ 

non-molasses   based 

distilleries ≥30 KLD 

 

 

 

All Cane juice/non-

molasses based distilleries 

– 

<30 KLD 

General Condition shall 

apply  

5(h) Integrated paint 

industry 

- 

 

All projects General Condition shall 

apply  
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(1) (2) (3) (4) (5) 

5(i) Pulp & paper 

industry excluding 

manufacturing of 

paper from waste 

paper and 

manufacture of 

paper from ready 

pulp with out 

bleaching  

 

 

Pulp manufacturing 

and    

 

Pulp& Paper 

manufacturing industry 

- 

 Paper manufacturing 

industry without pulp 

manufacturing 

General Condition shall 

apply  

5(j) Sugar Industry  - 

- 
≥   5000 tcd cane crushing 

capacity  

General Condition shall 

apply  

 

5(k) Induction/arc 

furnaces/cupola 

furnaces 5TPH or 

more  

 

 

- 

- 

All projects General Condition shall 

apply 

 
6 

   

Service Sectors 
 

6(a) Oil & gas 

transportation pipe 

line (crude and 

refinery/ 

petrochemical 

products), passing 

through national 

parks 

/sanctuaries/coral 

reefs /ecologically 

sensitive areas 

including LNG 

Terminal  

 

 

 

 

 

 

 

 

 

 

 

 

 

All projects 

- 

 - 
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(1) (2) (3) (4) (5) 

6(b) Isolated storage & 

handling of 

hazardous 

chemicals (As per 

threshold planning 

quantity indicated 

in column 3 of 

schedule 2 & 3 of  

MSIHC Rules 

1989 amended 

2000) 

 

- All projects 

 

General Condition shall 

apply  

 

 

 

 

 

 

 

 
7 

  
Physical Infrastructure including Environmental Services 

 

7(a) Air ports 

 
 

All projects - - 

7(b) All ship breaking 

yards including 

ship breaking units 

 

All projects 

 

- - 

7(c) Industrial estates/ 

parks/ complexes/ 

areas, export 

processing Zones 

(EPZs), Special 

Economic Zones 

(SEZs), Biotech 

Parks, Leather 

Complexes.   

If at least one industry 

in the proposed 

industrial estate falls 

under the Category A, 

entire industrial area 

shall be treated as 

Category A, 

irrespective of the area.  

 

Industrial estates with 

area greater than 500 

ha. and housing at least 

one Category B 

industry. 

 Industrial estates housing 

at least one Category B 

industry and area <500 

ha.  

 

 

 

 

 

 

 

Industrial estates of area> 

500 ha. and not housing 

any industry belonging to 

Category A or B. 

Special condition shall apply 

 

Note: 

Industrial Estate of area 

below 500 ha. and not 

housing any industry of 

category A or B does not 

require clearance. 

 

 

 

 

 

 

 

 

 

 

7(d) Common 

hazardous waste 

treatment, storage 

and disposal 

facilities (TSDFs) 

 

 

 

 

All integrated facilities 

having incineration 

&landfill or 

incineration alone  

All facilities having land 

fill only  

General Condition shall 

apply  
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(1) (2) (3) (4) (5) 

7(e) 
 
 

 
 
 
 

Ports, Harbours 

 

 

 

 

 

 

≥ 5 million TPA of 

cargo handling 

capacity (excluding 

fishing harbours) 

 

< 5 million TPA of cargo 

handling capacity and/or 

ports/ harbours ≥10,000 

TPA of fish handling 

capacity 

 

 

 

General Condition shall 

apply 

 

 

 

7(f)    Highways i) New National High 

ways; and 

 

 

ii) Expansion of 

National High ways 

greater than 30 KM, 

involving additional 

right of way greater 

than 20m involving 

land acquisition and 

passing through more 

than one State. 

 

 

 

i) New State High ways; 

and 

 

 

ii) Expansion of National 

/ State Highways greater 

than 30 km involving 

additional right of way 

greater than 20m 

involving land 

acquisition. 

 

General Condition shall 

apply 

7(g) Aerial ropeways 

 

 

 All projects General Condition shall 

apply 

 

 

7(h) Common 

Effluent 

Treatment Plants 

(CETPs) 

 

 

 

 All projects 

 

General Condition shall 

apply 

7(i) Common 

Municipal Solid 

Waste 

Management 

Facility 

(CMSWMF) 

 

 

 

 

 

 

 

 

 All projects General Condition shall 

apply 
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(1) (2) (3) (4) (5) 

8  Building /Construction projects/Area Development projects and Townships 

8(a) Building and 

Construction 

projects  

 ≥20000 sq.mtrs and  

<1,50,000 sq.mtrs. of 

built-up area# 

#(built up area for covered 

construction; in the case of 

facilities open to the sky, it 

will be the activity area ) 

8(b) Townships and 

Area Development 

projects. 

 Covering an area ≥ 50 ha 

and or built up area 

≥1,50,000 sq .mtrs ++ 

++
All projects under Item 

8(b) shall be appraised as 

Category B1 

 

Note:- 
 

  

General Condition (GC):  
 

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in 

whole or in part within 10 km from the boundary of:  (i) Protected Areas notified under the Wild 

Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution 

Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries 

and international boundaries.  

 

Specific Condition (SC): 
 

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech 

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f), 

or those Industrial estates with pre –defined set of activities (not necessarily homogeneous, 

obtains prior environmental clearance, individual industries including proposed industrial 

housing within such   estates /complexes will not be required to take prior environmental 

clearance, so long as the Terms and Conditions for the industrial estate/complex are complied 

with  (Such estates/complexes    must    have a clearly identified management with the legal 

responsibility of ensuring adherence to the Terms and Conditions of prior environmental 

clearance, who may be held responsible for violation of the same throughout the life of the 

complex/estate). 
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APPENDIX I 

(See paragraph – 6) 

FORM 1 

 

(I)     Basic Information 
 

  Name of the Project: 

 

  Location / site alternatives under consideration: 

 

  Size of the Project: * 

 

Expected cost of the project: 

 

  Contact Information: 

                             

               Screening Category: 

   

 

• Capacity corresponding to sectoral activity (such as production capacity for 

manufacturing, mining lease area and production capacity for mineral 

production, area for mineral exploration, length for linear transport 

infrastructure, generation capacity for power generation etc.,) 

 

 

(II) Activity 

 
1. Construction, operation or decommissioning of the Project involving actions, 

which will cause physical changes in the locality (topography, land use, changes 

in water bodies, etc.) 
 

 
 
S.No. 

 
 
Information/Checklist confirmation  

 
 
Yes/No 

Details thereof (with 
approximate quantities /rates, 
wherever possible) with source 

of information data 

1.1 Permanent or temporary change in land use, 

land cover or topography including increase 

in    intensity of land use (with respect to 

local     land use plan)  

  

1.2 Clearance of existing land, vegetation and 

buildings? 
  

1.3 Creation of new land uses? 

 
  

1.4 Pre-construction investigations e.g. bore 

houses, soil testing? 
  

1.5 Construction works? 
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1.6 Demolition works? 

 
  

1.7 Temporary sites used for construction works 

or 

      housing of construction workers? 

  

1.8 Above ground buildings, structures or 

      earthworks including linear structures, cut 

and 

  fill or excavations 

  

1.9 Underground works including mining or     

tunneling? 
  

1.10 Reclamation works? 

 
  

1.11 Dredging? 

  

  

1.12 Offshore structures?   

1.13 Production and manufacturing processes? 

 
  

1.14 Facilities for storage of goods or materials? 

 

  

1.15 Facilities for treatment or disposal of solid 

waste or liquid effluents? 
  

1.16 Facilities for long term housing of 

operational        workers? 
  

1.17  New road, rail or sea traffic during 

construction or operation? 

 

  

1.18  New road, rail, air waterborne or other 

transport infrastructure including new or 

altered routes and stations, ports, airports etc? 

 

  

1.19  Closure or diversion of existing transport 

routes or infrastructure leading to changes in 

traffic 

        movements? 

   

 

  

1.20 New or diverted transmission lines or 

pipelines? 
  

1.21 Impoundment, damming, culverting, 

realignment or other changes to the 

hydrology   of watercourses or aquifers? 

  

1.22 Stream crossings? 

 
  

1.23 Abstraction or transfers of water form ground 

or surface waters? 
  

1.24 Changes in water bodies or the land surface 

affecting drainage or run-off? 
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1.25 Transport of personnel or materials for 

construction, operation or decommissioning? 
  

1.26 Long-term dismantling or decommissioning 

or restoration works? 
  

1.27 Ongoing activity during decommissioning 

which could have an impact on the 

environment? 

  

1.28 Influx of people to an area in either 

temporarily or permanently? 
  

1.29 Introduction of alien species? 

 

  

1.30 Loss of native species or genetic diversity? 

 
  

1.31 Any other actions? 

 
  

 

 
 

2.  Use of Natural resources for construction or operation of the Project (such as land, 

water, materials or energy, especially any resources which are non-renewable or in 
short supply): 

 

 

 

S.No. 

 

Information/checklist confirmation  

 

Yes/No 

Details thereof (with 
approximate quantities /rates, 
wherever possible) with source 

of information data 

2.1 Land especially undeveloped or agricultural 

land (ha) 

 

 

  

2.2  Water (expected source & competing users) 

unit: KLD 

  

2.3 Minerals (MT)   

 

2.4  Construction material – stone, aggregates, 

sand / soil (expected source – MT) 

  

2.5 Forests and timber (source – MT)   

2.6 Energy including electricity and fuels 

(source, competing users) Unit: fuel (MT), 

energy (MW) 

  

2.7 Any other natural resources (use appropriate 

standard units) 
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3.     Use, storage, transport, handling or production of substances    or materials, 
which could be harmful to human health or the environment or raise 
concerns about   actual or perceived risks to human health. 

 
 

 
 

S.No. 

 
 

Information/Checklist confirmation 

 
 

Yes/No 

Details thereof (with 
approximate 

quantities/rates, wherever 
possible) with source of 
information data 

3.1 Use of substances or materials, which are 

hazardous (as per MSIHC rules) to human health or 

the environment (flora, fauna, and 

 water supplies) 

  

3.2 Changes in occurrence of disease or affect disease 

vectors (e.g. insect or water borne diseases) 

  

3.3 Affect the welfare of people e.g. by changing living 

conditions? 

  

3.4 Vulnerable groups of people who could be affected 

by the project e.g. hospital patients, children, the 

elderly etc., 

  

3.5 Any other causes 

 

  

 
 
4. Production of solid wastes during construction or operation or    

decommissioning (MT/month) 

 

 
 
S.No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 

possible) with source of 
information data 

4.1 Spoil, overburden or mine wastes   

4.2 Municipal waste (domestic and or commercial        

wastes) 

  

4.3 Hazardous wastes (as per Hazardous Waste        

Management Rules) 
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4.4 Other industrial process wastes 

 

 

  

4.5 Surplus product 

 

  

4.6 Sewage sludge or other sludge from effluent        

treatment 

  

4.7 Construction or demolition wastes   

4.8 Redundant machinery or equipment   

4.9   Contaminated soils or other materials   

4.10 Agricultural wastes 

 

  

 

 

 

4.11 Other solid wastes 

 

 

  

 
   

5. Release of pollutants or any hazardous, toxic or noxious substances to air 

(Kg/hr) 
 

 
 
S.No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

5.1 Emissions from combustion of fossil fuels from 

stationary or mobile sources 

  

5.2 Emissions from production processes   

5.3 Emissions from materials handling including   

storage or transport 

  

5.4 Emissions from construction activities including 

plant and equipment 

  

5.5 Dust or odours from handling of materials 

including construction materials, sewage and  

waste 
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5.6    Emissions from incineration of waste   

5.7 Emissions from burning of waste in open air (e.g. 

slash materials, construction debris) 

  

5.8 Emissions from any other sources 

 

  

 
 

 
6. Generation of Noise and Vibration, and Emissions of  Light and Heat: 

 

 
 
 

S.No. 

 
 
 

Information/Checklist confirmation 

Yes/No Details thereof (with 
approximate 
quantities/rates, wherever 

possible) with source of 
information data with 
source of information 

data 

6.1   From operation of equipment e.g. engines, 

ventilation plant, crushers 

 

 

  

 

 

 

 

 

6.2   From industrial or similar processes 

 

  

6.3   From construction or demolition   

6.4  From blasting or piling 

 

  

6.5  From construction or operational traffic 

 

  

6.6 From lighting or cooling systems 

 

  

6.7  From any other sources   
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7. Risks of contamination of land or water from releases of    pollutants into the 

ground or into sewers, surface waters, groundwater, coastal waters or the sea: 

 
 

 
 

S.No. 

 
 

Information/Checklist confirmation 

 
 

Yes/No 

Details thereof (with 
approximate 

quantities/rates, wherever 
possible) with source of 
information data 

7.1  From handling, storage, use or spillage of 

hazardous materials 

  

7.2  From discharge of sewage or other effluents to 

water or the land (expected mode and place of 

      discharge) 

 

  

 

 

 

 

 

7.3  By deposition of pollutants emitted to air into the 

land or into water 

 

  

7.4  From any other sources 

 

  

7.5  Is there a risk of long term build up of pollutants in 

the environment from these      sources? 

 

  

 

8. Risk of accidents during construction or operation of the Project, which could 
affect human health or the environment 

 

 
 
S.No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 

information data 

8.1 From explosions, spillages, fires etc from storage, 

handling, use or production of hazardous 

substances 

  

8.2 From any other causes 

 

  

8.3 Could the project be affected by natural disasters 

causing environmental damage (e.g.     floods, 

earthquakes, landslides, cloudburst etc)? 
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9. Factors which should be considered (such as consequential development) which 
could lead to environmental effects or the potential for cumulative impacts   with    

other existing or planned activities in the locality 

 

 

 
 
S. No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 

possible) with source of 
information data  

9.1 Lead to development of supporting.  
 lities, ancillary development or development 

stimulated by the project which could have 

impact on the environment e.g.: 

 

•  Supporting infrastructure (roads, power supply, 

waste or waste water treatment, etc.) 

 

•      housing development 

 

•      extractive industries 

 

•      supply industries 

 

•      other 

 

  

9.2 Lead to after-use of the site, which could havean 

impact on the environment 

  

9.3 Set a precedent for later developments   

9.4 Have cumulative effects due to proximity to other 

existing or planned projects with similar    effects 

 

 

  

 

(III) Environmental Sensitivity 
   

 
 

S.No. 

 
 

Areas 

 
 

Name/ 
Identity 

 
Aerial distance (within 15 

km.) 
Proposed project location 
boundary 

 

1  Areas protected under international conventions,   

national or local legislation for their ecological,    

landscape, cultural or other related value 
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2 Areas which are important or sensitive for 

ecological reasons - Wetlands, watercourses or 

other water bodies, coastal zone, biospheres, 

mountains, forests 

  

3 Areas used by protected, important or sensitive   

species of flora or fauna for breeding, nesting, 

foraging, resting, over wintering, migration 

  

 

 

4  Inland, coastal, marine or underground waters 

 

  

5  State, National boundaries 

 

  

6  Routes or facilities used by the public for access 

    to recreation or other tourist, pilgrim areas 

 

  

7  Defence installations 

 

  

8  Densely populated or built-up area   

9  Areas occupied by sensitive man-made land uses    

(hospitals, schools, places of worship, community 

facilities) 

 

  

10 Areas containing important, high quality or scarce 

resources 

 (ground water resources, surface resources, 

forestry, agriculture, fisheries, tourism, minerals) 

 

  

11  Areas already subjected to pollution or      

environmental damage. (those where existing legal 

environmental standards     are exceeded) 

  

12  Areas susceptible to natural hazard which could      

cause the project to present environmental 

problems 

 (earthquakes, subsidence, landslides, erosion, 

flooding 

 or extreme or adverse climatic conditions) 

  

 

 

 

 

 

  (IV). Proposed Terms of Reference for EIA studies  
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APPENDIX II 

(See paragraph 6) 

FORM-1 A (only for construction projects listed under item 8 of the Schedule) 

CHECK LIST OF ENVIRONMENTAL IMPACTS  

(Project proponents are required to provide full information and wherever necessary 
attach explanatory notes with the Form and submit along with proposed environmental 
management plan & monitoring programme) 

      1.  LAND ENVIRONMENT 

      (Attach panoramic view of the project site and the vicinity) 

      1.1. Will the existing landuse get significantly altered from the project that is not consistent 

with the surroundings? (Proposed landuse must conform to the approved Master Plan / 

Development Plan of the area. Change of landuse if any and the statutory approval from the 

competent authority be submitted).  Attach Maps of (i) site location, (ii) surrounding features 

of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to 

appropriate scales. If not available attach only conceptual plans.  

1.2. List out all the major project requirements in terms of the land area, built up area, water 

consumption, power requirement, connectivity, community facilities, parking needs etc.  

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to 

the proposed site? (Such as open spaces, community facilities, details of the existing landuse, 

disturbance to the local ecology). 

1.4. Will there be any significant land disturbance resulting in erosion, subsidence & 

instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc 

may be given). 

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a 

contour map showing the natural drainage near the proposed project site) 

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling, 

reclamation etc. (Give details of the quantities of earthwork involved, transport of fill 

materials from outside the site etc.) 

1.7. Give details regarding water supply, waste handling etc during the construction period. 

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and 

wetlands are getting modified from the proposed activity) 

 

1.9. Whether construction debris & waste during construction cause health hazard? (Give 

quantities of various types of wastes generated during construction including the construction 

labour and the means of disposal) 

      2. WATER ENVIRONMENT 

2.1. Give the total quantity of water requirement for the proposed project with the breakup of 

requirements for various uses. How will the water requirement met? State the sources & 

quantities and furnish a water balance statement. 
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2.2. What is the capacity (dependable flow or yield) of the proposed source of water? 

 

2.3. What is the quality of water required, in case, the supply is not from a municipal source? 

(Provide physical, chemical, biological characteristics with class of water quality)  

 

2.4. How much of the water requirement can be met from the recycling of treated 

wastewater? (Give the details of quantities, sources and usage) 

 

2.5. Will there be diversion of water from other users? (Please assess the impacts of the 

project on other existing uses and quantities of consumption) 

 

2.6. What is the incremental pollution load from wastewater generated from the proposed 

activity? (Give details of the quantities and composition of wastewater generated from the 

proposed activity) 

 

2.7. Give details of the water requirements met from water harvesting? Furnish details of the 

facilities created.  

 

2.8. What would be the impact of the land use changes occurring due to the proposed project 

on the runoff characteristics (quantitative as well as qualitative) of the area in the post 

construction phase on a long term basis? Would it aggravate the problems of flooding or 

water logging in any way? 

 

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of 

ground water; give the details of ground water table, recharging capacity, and approvals 

obtained from competent authority, if any) 

 

2.10. What precautions/measures are taken to prevent the run-off from construction activities 

polluting land & aquifers? (Give details of quantities and the measures taken to avoid the 

adverse impacts) 

 

2.11. How is the storm water from within the site managed?(State the provisions made to 

avoid flooding of the area, details of the drainage facilities provided along with a site layout 

indication contour levels)  

 

 

2.12. Will the deployment of construction labourers particularly in the peak period lead to 

unsanitary conditions around the project site (Justify with proper explanation)    

 
    2.13. What on-site facilities are provided for the collection, treatment & safe disposal of 

sewage? (Give details of the quantities of wastewater generation, treatment capacities with 

technology & facilities for recycling and disposal) 

  

  2.14. Give details of dual plumbing system if treated waste used is used for flushing of   toilets 

or any other use. 

  

      3.  VEGETATION  

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local 

ecosystem with it’s unique features, if any)  
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3.2. Will the construction involve extensive clearing or modification of vegetation?    (Provide 

a detailed account of the trees & vegetation affected by the project)  

3.3. What are the measures proposed to be taken to minimize the likely impacts on important 

site features (Give details of proposal for tree plantation, landscaping, creation of water bodies 

etc along with a layout plan to an appropriate scale) 

     4. FAUNA 

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of 

barriers for their movement? Provide the details. 

4.2. Any direct or indirect impacts on the avifauna of the area? Provide details. 

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna 

   5. AIR ENVIRONMENT 

5.1. Will the project increase atmospheric concentration of gases & result in heat islands? 

(Give details of background air quality levels with predicted values based on dispersion 

models taking into account the increased traffic generation as a result of the proposed 

constructions)  

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous 

gases? Give details in relation to all the meteorological parameters. 

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the 

present level of transport infrastructure and measures proposed for improvement including 

the traffic management at the entry & exit to the project site.  

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian 

pathways, footpaths etc., with areas under each category. 

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the 

sources and the measures proposed for mitigation of the above.  

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in & 

ambient air quality around the project site? Provide details. 

      6. AESTHETICS  

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic 

amenity or landscapes? Are these considerations taken into account by the proponents?  

6.2. Will there be any adverse impacts from new constructions on the existing structures? 

What are the considerations taken into account? 

6.3. Whether there are any local considerations of urban form & urban design influencing the 

design criteria? They may be explicitly spelt out. 

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any 

other significant features in the vicinity of the proposed site have been considered. 

    7. SOCIO-ECONOMIC ASPECTS 

 7.1. Will the proposal result in any changes to the demographic structure of    local 

population?  Provide the details.  
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 7.2. Give details of the existing social infrastructure around the proposed project. 

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or 

other cultural values? What are the safeguards proposed?  

   8. BUILDING MATERIALS 

8.1. May involve the use of building materials with high-embodied energy. Are the 

construction   materials produced with energy efficient processes? (Give details of energy 

conservation measures in the selection of building materials and their energy efficiency) 

8.2. Transport and handling of materials during construction may result in pollution, noise & 

public nuisance. What measures are taken to minimize the impacts? 

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved? 

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated 

during the operation phases of the project. 

9. ENERGY CONSERVATION 

9.1. Give details of the power requirements, source of supply, backup source etc. What is the 

energy consumption assumed per square foot of built-up area? How have you tried to minimize 

energy consumption?  

9.2. What type of, and capacity of, power back-up to you plan to provide?  

 

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its 

characteristics related to both short wave and long wave radiation? 

 

9.4. What passive solar architectural features are being used in the building? Illustrate the 

applications made in the proposed project. 

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices? 

Have you considered the use of street lighting, emergency lighting and solar hot water systems 

for use in the building complex? Substantiate with details. 

  9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been 

used to maximize the shading of Walls on the East and the West and the Roof?  How much 

energy saving has been effected? 

 9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical 

systems? Provide technical details. Provide details of the transformers and motor efficiencies, 

lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free 

chillers? Provide specifications. 

 9.8. What are the likely effects of the building activity in altering the micro-climates? Provide 

a self assessment on the likely impacts of the proposed construction on creation of heat island 

& inversion effects?     
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external walls; 

and (c) fenestration? Give details of the material used and the U-values or the R values of the 

individual components.  

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of 

emergency plans. 

9.11. If you are using glass as wall material provides details and specifications including 

emissivity and thermal characteristics. 

9.12. What is the rate of air infiltration into the building? Provide details of how you are 

mitigating the effects of infiltration. 

9.13. To what extent the non-conventional energy technologies are utilised in the overall 

energy consumption? Provide details of the renewable energy technologies used.  

10. Environment Management Plan 

The Environment Management Plan would consist of all mitigation measures for each item 

wise activity to be undertaken during the construction, operation and the entire life cycle to 

minimize adverse environmental impacts as a result of the activities of the project. It would 

also delineate the environmental monitoring plan for compliance of various environmental 

regulations. It will state the steps to be taken in case of emergency such as accidents at the site 

including fire.  
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APPENDIX III 

(See paragraph 7 

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT 
 

 

S.NO EIA STRUCTURE  CONTENTS 

1. Introduction  •    Purpose of the report 

 

•   Identification of project & project proponent 

 

•    Brief description of nature, size, location of the   project 

and its importance to the country, region 

 

•  Scope of the study – details of regulatory scoping carried 

out (As per Terms of Reference) 

 

2.  Project Description •    Condensed description of those aspects of the project 

(based on project feasibility study), likely to cause 

environmental effects. Details should be provided to give 

clear picture of the following: 

 

•    Type of project 

 

•     Need for the project 

 

•      Location (maps showing general location, specific 

location, project boundary & project site layout) 

 

•      Size or magnitude of operation (incl. Associated 

activities required by or for the project 

 

•      Proposed schedule for approval and implementation 

 

•  Technology and process description  

 

•   Project description. Including drawings showing project 

layout, components of project etc. Schematic 

representations of the feasibility drawings which give 

information important for EIA purpose 

 

•     Description of mitigation measures incorporated into 

the project to meet environmental standards, environmental 

operating conditions, or other EIA requirements (as 

required by the scope) 

 

•     Assessment of New & untested technology for the risk 

of technological failure 

 

36



 34

3. Description of the 

Environment 

•      Study area, period, components & methodology 

 

•       Establishment of baseline for valued environmental 

components, as identified in the scope 

 

•       Base maps of all environmental components 

 

4. Anticipated 

Environmental Impacts 

& 

Mitigation Measures 

 

•      Details of Investigated Environmental impacts due to 

project location, possible accidents, project design, project 

construction, regular operations, final decommissioning or 

rehabilitation of a completed project 

 

•      Measures for minimizing and / or offsetting adverse 

impacts identified 

 

•      Irreversible and Irretrievable commitments of 

environmental components 

 

•      Assessment of significance of impacts (Criteria for 

determining significance, Assigning significance) 

 

•      Mitigation measures 

5. Analysis of Alternatives 

(Technology 

& Site) 

 

•     In case, the scoping exercise results in need for 

alternatives: 

 

•      Description of each alternative 

 

•      Summary of adverse impacts of each alternative 

 

•      Mitigation measures proposed for each alternative and 

 

•      Selection of alternative 

 

6. Environmental 

Monitoring Program 

•     Technical aspects of monitoring the effectiveness of 

mitigation measures (incl. Measurement methodologies, 

frequency, location, data analysis, reporting schedules, 

emergency procedures, detailed budget & procurement 

schedules) 

 

7. Additional Studies •      Public Consultation 

 

•      Risk assessment 

 

•      Social Impact Assessment. R&R Action Plans 

 

8. Project Benefits • Improvements in the physical infrastructure 

• Improvements in the social infrastructure 

• Employment potential –skilled; semi-skilled and 

unskilled 

• Other tangible benefits  
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9.  Environmental Cost 

Benefit Analysis 

If recommended at the Scoping stage  

10.  EMP  

 

•     Description of the administrative aspects of ensuring 

that mitigative measures are implemented and their 

effectiveness monitored, after approval of the EIA 

11  Summary & Conclusion 

(This will constitute the 

summary of the EIA 

Report ) 

•    Overall justification for implementation of the project 

 

•     Explanation of how, adverse effects have been 

mitigated 

 

 

12. Disclosure of 

Consultants engaged  
• The names of the Consultants engaged with their 

brief resume and nature of Consultancy rendered  
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APPENDIX III A 
(See paragraph 7) 

 
CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT  
 

 
 
   The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4 

size pages at the maximum.  It should necessarily cover in brief the following Chapters of the 

full EIA Report: - 

 

 

 1.  Project Description 

 2.  Description of the Environment 

 3.  Anticipated Environmental impacts and mitigation measures  

 4.  Environmental Monitoring Programme  

 5.  Additional Studies  

 6.  Project Benefits  

 7.   Environment Management Plan  
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APPENDIX IV 

(See paragraph 7) 

 

 PROCEDURE FOR CONDUCT OF PUBLIC HEARING     

1.0  The Public Hearing shall be arranged in a systematic, time bound and 

transparent manner ensuring widest possible public participation at the project site(s) or in its 

close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the 

Union Territory Pollution Control Committee (UTPCC).  

 

2. 0  The Process: 
 

2.1  The Applicant shall make a request through a simple letter to the Member 

Secretary of the SPCB or Union Territory Pollution Control Committee, in whose 

jurisdiction the project is located, to arrange the public hearing within the prescribed 

statutory period.  In case the project site is extending beyond a State or Union Territory, the 

public hearing is mandated in each State or Union Territory in which the project is sited and 

the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding 

the public hearing as per this procedure. 

 

2.2  The Applicant shall enclose with the letter of request, at least 10 hard copies 

and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic 

structure given in Appendix III including the Summary Environment Impact Assessment 

report in English and in the local language, prepared strictly in accordance with the Terms of 

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange 

to forward copies, one hard and one soft, of the above draft EIA Report along with the 

Summary EIA report  to the Ministry of Environment and Forests and to the following 

authorities  or offices, within whose jurisdiction the project will be located: 

 

(a) District Magistrate/s 

(b) Zila Parishad or Municipal Corporation   

(c) District Industries Office  

(d) Concerned Regional Office of the Ministry of Environment and Forests 

 

2.3 On receiving the draft Environmental Impact Assessment report, the above-

mentioned authorities except the MoEF, shall arrange to widely publicize it within their 

respective jurisdictions requesting the interested persons to send their comments to the 

concerned regulatory authorities. They shall also make available the draft EIA Report   for 

inspection electronically or otherwise to the public during normal office hours till the Public 

Hearing is over. The Ministry of Environment and Forests shall promptly display the 

Summary of the draft Environmental Impact Assessment report on its website, and also make 

the full draft EIA available for reference at a notified place during normal office hours in the 

Ministry at Delhi.  

 

2.4  The SPCB or UTPCC concerned   shall also make similar arrangements for 

giving publicity about the project within the State/Union Territory and make available the 

Summary of the draft Environmental Impact Assessment report (Appendix III A) for 

inspection in select offices or public libraries or panchayats etc.  They shall also additionally 
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make available a copy of the draft   Environmental Impact Assessment report to the above 

five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc. 

   

3.0  Notice of Public Hearing:  

 

3.1        The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date, 

time and exact venue for the conduct of public hearing within 7(seven) days of the date of 

receipt of the draft Environmental Impact Assessment report from the project proponent, and   

advertise the same in one major National Daily and one Regional vernacular Daily. A 

minimum notice period of 30(thirty) days shall be provided to the public for furnishing their 

responses; 

 

3.2    The advertisement shall also inform the public about the places   or offices where 

the public could access the draft Environmental Impact Assessment report and the Summary 

Environmental Impact Assessment report before the public hearing. 

  

3.3   No postponement of the date, time, venue of the public hearing shall be undertaken, 

unless some untoward emergency situation occurs and only on the recommendation of the 

concerned District Magistrate the postponement shall be notified to the public through the 

same National and Regional vernacular dailies and also prominently displayed at all the 

identified offices by the concerned SPCB or Union Territory Pollution Control Committee; 

 

3.4  In the above exceptional circumstances fresh date, time and venue for the public 

consultation shall be decided by the Member –Secretary of the concerned SPCB or UTPCC 

only in consultation with the District Magistrate and notified afresh as per procedure under 

3.1 above.  

 

4.0 The   Panel  
 

4.1 The District Magistrate or his or her representative not below the rank of an 

Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall 

supervise and preside over the entire public hearing process.    

 

5.0 Videography  
 
5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy 

of the videotape or a CD shall be enclosed with the public hearing proceedings while 

forwarding it to the Regulatory Authority concerned. 

 

6.0           Proceedings 

6.1 The attendance of all those who are present at the venue shall be noted and 

annexed with the final proceedings.  

 

6.2 There shall be no quorum required for attendance for starting the proceedings. 

 

6.3          A representative of the applicant    shall initiate the proceedings with a presentation 

on the project and the Summary EIA report. 

 

6.4  Every person present at the venue shall be granted the opportunity to seek 

information or clarifications on the project from the Applicant. The summary of the public 
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hearing proceedings accurately reflecting all the views and concerns expressed shall be 

recorded by the representative of the SPCB or UTPCC and read over to the audience at the 

end of the proceedings explaining the contents in the vernacular language and the agreed 

minutes shall be signed by the District Magistrate or his or her representative on the same 

day and forwarded to the SPCB/UTPCC concerned.  
 

6.5  A Statement of the issues raised by the public and the comments of the Applicant 

shall also be prepared in the local language and in English and annexed to the proceedings: 

 

6.6  The proceedings of the public hearing shall be conspicuously displayed at the 

office of the Panchyats within whose jurisdiction the project is located, office of the 

concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or 

UTPCC shall also display the proceedings on its website for general information. Comments, 

if any, on the proceedings which may be sent directly to the concerned regulatory authorities 

and the Applicant concerned. 

 

7.0  Time period for completion of public hearing 

 

7.1  The public hearing shall be completed within a period of 45 (forty five) days from 

date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC  

concerned shall sent the public hearing proceedings  to the concerned regulatory authority 

within 8(eight) days of the completion of the public hearing .The applicant    may also 

directly forward a copy of the approved public hearing proceedings to the regulatory 

authority concerned along with the final Environmental Impact Assessment report or 

supplementary report to the draft EIA report prepared after the public hearing and public 

consultations.  

7.2  If the SPCB or UTPCC fails to hold the public hearing within the stipulated 

45(forty five) days, the Central Government in Ministry of Environment and Forests for 

Category ‘A’ project or activity and the State Government or Union Territory Administration 

for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other 

agency or authority to complete the process, as per procedure laid down in this notification.  
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APPENDIX –V 
(See paragraph 7) 

 

 PROCEDURE PRESCRIBED FOR APPRAISAL 

 

1. The applicant shall apply to the concerned regulatory authority through a simple 

communication enclosing the following documents where public consultations are 

mandatory: - 

• Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) 

soft copy)] 

• A copy of the video tape or CD of the public hearing proceedings    

•  A copy of final layout plan (20 copies) 

• A copy of the project feasibility report (1 copy) 

2.  The Final EIA Report and the other relevant documents submitted by the applicant      

shall be scrutinized in office within 30 days from the date of its receipt by the concerned 

Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall 

be communicated electronically or otherwise in a single set to the Members of the EAC 

/SEAC enclosing a copy each of the Final EIA Report including the public hearing 

proceedings and other public responses received along with a copy of Form -1or Form 

1A and scheduled date of the EAC /SEAC meeting for considering the proposal .  

3.  Where a public consultation is not mandatory and therefore a formal EIA study is 

not required, the appraisal shall be made on the basis of the prescribed application Form 1 

and a pre-feasibility report in the case of all projects and activities other than Item 8 of 

the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle , 

the EAC or SEAC concerned shall appraise all Category B projects  or activities on the 

basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for 

environmental clearance . As and when the applicant submits the approved scheme 

/building plans complying with the stipulated environmental clearance conditions with all 

other necessary statutory approvals, the EAC /SEAC shall recommend the grant of 

environmental clearance to the competent authority.  

4.  Every application shall be placed before the EAC /SEAC and its appraisal completed 

within 60 days of its receipt with requisite documents / details   in the prescribed manner.  

5.  The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of 

the EAC /SEAC meeting for considering the project proposal.  

6.  The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of 

the meeting and displayed on the website of the concerned regulatory authority. In case 

the project or activity is recommended for grant of EC, then the minutes shall clearly list 

out the specific environmental safeguards and conditions. In case the recommendations 

are for rejection, the reasons for the same shall also be explicitly stated. 

 . 
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APPENDIX VI 

(See paragraph 5) 

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL 
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL 

EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO 
BE CONSTITUTED BY THE CENTRAL GOVERNMENT ` 

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal 

Committees (SEACs) shall consist of only professionals and experts fulfilling the following 

eligibility criteria:  

Professional:  The person should have at least (i) 5 years of formal University training in the 

concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering 

/Technology/Architecture disciplines, 4 years formal training in a professional training course 

together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree, 

or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University 

training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass 

examinations conducted by the concerned professional association (e.g. Chartered Accountancy 

),or (v) a University degree , followed by 2 years of formal training  in a University or Service 

Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by 

them in their respective fields will be taken note of. 

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant 

experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least 

10 years of relevant experience. 

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a 

given field, the maximum age of a member of the Expert Appraisal Committee may be allowed 

up to 75 years   

2.   The Members of the EAC shall be Experts with the requisite expertise and experience in the 

following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not 

available, Professionals in the same field with sufficient experience may be considered: 

• Environment Quality Experts: Experts in measurement/monitoring, analysis and 

interpretation of data in relation to environmental quality 

• Sectoral Experts in Project Management: Experts in Project Management or 

Management of Process/Operations/Facilities in the relevant sectors. 

•   Environmental Impact Assessment Process Experts: Experts in conducting and 

carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental 

Management Plans (EMPs) and other Management plans and who have wide expertise and 

knowledge of predictive techniques and tools used in the EIA process 

• Risk Assessment Experts 

• Life Science Experts in floral and faunal management  

• Forestry and Wildlife Experts  
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• Environmental Economics Expert with experience in project appraisal  

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However 

the Chairperson may co-opt an expert as a Member in a relevant field   for a particular meeting 

of the Committee. 

      4. The Chairperson shall be an outstanding and experienced environmental policy expert 

or expert in management or public administration with wide experience in the relevant 

development sector. 

 

      5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall 

preside over the EAC in the absence of the Chairman /Chairperson. 

6.  A representative of the Ministry of Environment and Forests shall assist the Committee 

as its Secretary. 

7.     The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3 

(three) years each.  

8.  The Chairman / Members may not be removed prior to expiry of the tenure without cause 

and proper enquiry. 
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sq-trqq(:)*erqtcqten tgs(s{;,arfrolgqrqfr,2009ErrrrarRraqitr irf i f f iBiqrteqkrd*ftRrdss€
sqrf*d Et+ ql qqrfir t, rrqcl { sm eTftIqqr * vq;rvn s1drfrq * ao fEc * +fi ensq e*r lgrq qri.rq t);

3+{ scd-fi sftqfu-a vrsq sTftrqq-{ * y.n i srfr eTrs{c *t g$ei qr d*q sc+n i fuqn qr fcqr t;

ffi;, 3:lt[, **q sr*'R, q-qi+tq (q{q{q) f+cc, lgSe *'f+qq 5 d sq-frqq (3 ) + €s (s) q'qtq qfud rqi-{sl
({T{s{ur) sTf}lfuqq, tssoql qrn: qiTq-qr{I (ll ei\ss-sRr (2) *rgc (v) gRrrfttnfuiqtels-*'r*rdgq,'r*r
3TRtqq-{ d fnq66u qsfrq{ e...ffr +, eiql( r-

s6 efilq++ €,--

( r ) tn s * sq-fu ( z ) * rsrn q{ Frqfufua reT qngr, €rEF(,-

"( z ) w$eTrgaR t {$fr frfrFqq *6fi fr 6r€rd ERr ft{q qr(t '

crg qgrd 6RI feq're ffiFqq +1 s$ { {sfi yfr qr qsd fttx fFrR * dt mrtr*t { sq sq i erfrTfufisd
t€q qra$ eih Es-"1qfi sfr vqi+ru ek q{ q-dffq al +fr qrq'fr t"r

( il ) t{r a *sq-t{r ( iii ; q, "qrrfrn$qq 1F.FF Gq +rfud \r€rftnrgqg ur q€$qfr d 313qftEfr +*lsa{ €' qfiftrar

T{,t 3.' qndrfrr TFrfr wgrfr " vrQ, gfr{ erqfr * w11 q{, "11e1qqq fr qfo6 qs&{rgqg w qgffi * e{qrs i', ffi !rd,t

4372 (i l i200!) ( l )
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'g' gfildttrqt ffiq rrrq rn vqrf ese qRE+.ffiT q.q.$ lngrt'r vrq s#r srtrr rdqrq'n

(Ir) ttr z(i) d cr6 .rnrrd t rt{kd umq (3} 6 s'qtrn (iii) * {is (i) t,-

(i) qq (q) 6 qq rrqsid,ipnftil d q19fi, @ :_

*('r'D d-d-fi{ur srsrq{q q$g nffiffid wrrn 6'1 ftq.T{ qtn frqrcit d r1u*
ftqr w{nn f';

(ir) qq (q) d enq ry friffi1fu6 eE {S *vft, serfd :__

"(q) mft rr+q qt €Rqtur qroW qr *r fu6'!-fi qRriEFTrq (fuw$ ci-rlf-d
ds s{.f 'o' qRdqqrc qr frelo'arq q€f *) eTty r.rftq qR*qqTq (eTtrqFaT
ot orsqm d t< 8(6) oir a(u) ii) t";

0v) qs* .nqfrwuftq s*'rqft at qr:ne* E T+ * *d&fr {-qr ro if,-

(q,) Ra'fiq sr+n (i) qll sq+{r (ii) d rrl d g3,rtwtfrd ftnn qrrrrn str
gs 16'|T gq'rtsifufr sqtn (ii). S H{ ffifu lrrttr sia,ienfre ftqr
Etlgrll, 3|qfq:-

"(i) (*,) rflt .6' qforhtr.nd d €d*r d, qftftqqT lrwrqq. $ ftg 16srnilF*r EtrrT fu q€ qqr{qlnq qrm c*{ rqfuiq nRR 3Trft -R-lqi, d'ftq
ry qqf*''tq sffi*ft et srr{* rr{ qs ss fu* ar qrw *" q6i qRdq{r
.ffifud t qq fr oq a wn+q sqrqr$rdt d ft;rftil *.* qrdoTf- o,t rgf,-d 316But, qRqtirtT .nr r51ao d tffrE:d d qft{ilqqT d ierff sq eqftil fuqr crq'rn I (*) rf esr qftqf5trqg s ddE tf, qqld{ur sfu m{emql\Kftn$gq * erqrqfuff at F{rt { enq fu{r qfttrffir 

"*r* 
rrilqr{qdf { q6 eflrd .Fra Eg ft -Rih*t at oofu;' s*rqRqrqT qw * rr$ * srfr sird et{ qqifl"r. *r cq rtTrdq d trflF rn cr6t

ce reftd d rgccr t ffid o,u1rn | (q) qdqsq *s Er {Traq i1qr v|iqqr frq truqd" RN trl qqf-{wr qqrEflir srp6{ur rft qqfqflfrq sFnq*
6l sr-'fl *ea w Gil6 ql" 

I g* t tql qfrtrqil 
"*r*.i 

* ,oq"trqfulnq smrqfr d sfuri rprr+q ftflqt.'q;,,*d Ov q*qft.n t*,tt +qEdf 6t * ryrd d wq.fr | sffd s{RFff, *" d E{irtd *om rr
nR d ilTftE t so fr{ d ftfi s* qftd 6i:n,,; 

e
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I rIIq rr-sre s(ii) ] 9TIGT ?[T TlEItl? : 3T{l[tRnt

(s) fr"ssrn sqe$ (ii) tat s{q-{E (ii0 * sq d gq:dqifod fu'qt rilqnn I

M srfqft d,-

(r) *rq 1(EF) 3{tq s{-S rftife"d" sfdfrdi d tenq qq ffifua q-( 3ftt
sfrRqi vd qr\"ft, greltq :-

i3)
"1(q.) (il trffif irr s"rT I

q-r3 * ei-tiq d
rsffi qg1 tr{
er>50ss I

drqffi cie @
d qfdq tf ifi?T
qe-,gt *r 6l
>rso to I

srq *{ w eErq
ftq q{r gsne}q
1FFT I

wfr qRqhf,-{rq t

q:d d rfiie ii
<50

>5 fqterc
sf iwr*{

drqar ttFr
q.ct S ridq q
q+q q.ert d"e
ml <150

tdrr>sto I

(ii) wRfuftetq r$q
* qttcqfid *ti
qrqq sffdilqfr
v€im/rrrT ft* €
dffi TqC Erffi Ttrd
qr{q arqi (6t{rmr
fur{Ee sit{ oTar
snrw)

(ii) rrc r(rr) d inql niq (s) d qhfut d rern rrt ffifua nAfu Td
qrq'ft, oulq :--

((Tlrglli6{ vd mr1trft t

ftqq : sftq
X{em 6t qe
fr qrfr t f':
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ftrqq : qeT rrrqil qT siil{nRr6 etr Erfr Rrqr$ qR'd-r{r oi-ffid rS t 61
qff$gTr{qq Enr s-{rf 'Er' sftql5pq131; d 5q d f{qfRd frrqt \ilr(rrn F''

(iii) rrs r (q) * q*i,-

(ffi) *ir{ (g) q sRfui d efiq qq fteryfrfud efqeqi rd qr{"fr, apfq :-

") soo *'qHrE (etqfrr/frr{sdliqqr t's entnfu) ;
> so t{nqT-d (fc eto, *w off-r qdmrq' d ftmq qfurl€rq €"{idi
oTqfer€ tf, S rut d w,fr srq gsn) ;
> zo trrmrd (Err{ d w ri qrdqrs qr tr qR{i$eqq rq'rqTfrror 6}s
w wtnfu) ;
(rg) lFilT (4) il sfuBdi $ rpnq qq ffifue efrRqi rS v6irX,

"<soo +ITHre (qit{dr ftrrqr{e/iqQfi *{ nq eflErRd) ;

dql f t

3rqRr€

eaedq :-

< so t ndre >s trrErc (te qrltr, fti-m Gil{ qrft erq {rq Er*qrs
fu{rq qfuilT{ {i{idi d wtft s{qRr€ t-d d sq ii {.qq) 1".

(q) €q (s) { ffiRdi d win qt ffifus efdRqi rd qrqrft, eierlq :-

66qTslTqn[ vrd ar1drft r

f rqq'

(i) qr*qrf, silr crRfr{il {w{ d* antqilrlftr;Trfcl t*fr{n sdnir d* {F{
qs sTrtlrk 15 t{Trdnd tr6'S @a ffdt I 'tso/o il6'qs nq * I

(ii) ft qfuto-cnq qmqrRro glqRr€ silr oTRftfiil {qa d* otcarlfrrrqr{ct
tdfftw sflnE {w qq sTrtrrftd rs iirnqre ao fugd ri{e d 1so/omo
qun<€ I

(iii) ffi srRRR dv<,* ft{r sTcRr,e sql Erq€ir oT s.r*,1 o-{i qr&
PdW dria qe qna d t";
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I qrq u-qu-s 3(ii) ] qt{iT 6t {|-qq1 : 3f{Ttql-{trf

(iv) Tq s(ir') d qrd+, rriq (s) d sARd d lern w ffifua sAfu vd
iilrq?ft, erutq :-

66lilrn\rot vrd ar1dft t

frtqur :

(i) \]q\rn$ fut 6 crrftq cni Er* g{:?ffiur ffir6 qht ffi' Pdq
qen*owr sTtftd S g€ srq f I

(ii) rilur ErE.o,{ rrir?Frur oit€ftFro s.r$dt qft Esn d dTfr n qRdirqfg
ftrqd r@t ,5'r rqrsq oirdftm t dt fu tRur st{ frgd sTrd .r.e$,
wq.rd irrd q-.sA ef,lv so,ooo gq sR Erq6' getiTr e{ffir ErS T-ile
,r.cff d qqlq{,ffq orqrqR eltftrd *ff r

(iii) ;Fnqrfu *s qqftGe (urrfuto,ew) w enurRa ftT* {rie * ftq
(or3gff d sfrR ri. r (u) S *o* Rqr rrqr *) qtrielEEirfqt qe srqil
B P';

(v) T€ 4(s) d $Fri, iriq (s) { sftR * qem qq, ffifua shR vd wFfr,
sutq :-

..qfrr1Tur vrtr arrl iirft f';

(vr) re c(v) * rrrqt,-

(ar) lsirr (+) d saR d reffi qq, ftrqftfua qRRqi Td qrFfr, orertf, :-

"(i) sn6ry REIH GS Rqr, wrft qRftnrq, qfr n ff{d sMffro
dentqqrdsrqfus r

(ii) <3{ro (en uftff{) sfl-{ ffidrc sMFro. e}r/rir<r * in{r
qi*fua P';

(q tiq (s) d, sAR d rqFr rN, 
ry 

qAR rd qnf'ft, qeftfr :-

"rsrrlnut cilr ag6 vrtr m1itft f,;
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frrn Tq qqqrfr tm oilEnRil q?i" at orEsr rfr A iilr1nt I dqiq *m
sHFr+t +t dqRqffid frqqn {o'r{ o\ oTfuqq-{r t qc srca t f';

(vir) T€ 4(q) + rrrqi stq (s) d ftqqn sRe{il S wnq qt ffifuo efrR
rdEilr1"fr, @:--

ottq*sr s#{ AF{fl€ wS arrl ilrft f,;

(iiii) TE s(6) d qmt,-

(tF) <ir* (s) it, frqqrq nqe d ern qq ffifud sAfu Ttft qr{ff,
olufq :-

'Tqd gw srse etT EFF.$-{ rwil qrgrqilg r '

(rr) tiq (+) d, nfrR d lenq qq ffifure qhR td qrqfi, s{ettd :--

'lf.ba gqtsr{+e t"'

(ix) qE s(s) d vrql etq (s) d funq sftR * qenq r{ ffifud sRR Ed
qtglt, SnqtE ::

..qttrnsl d, qrer ftRH€ vrtr ar.1drft t,,;

(x) T{ s(E) d qT{i, *i,r (s) d ftsqn sAR d lelra.rs ffifue nAR {d
qnFft, sTettq :-

"qrrrru dr ARftfE vrfr arl Etft r";

(xr) rc s(z) sit{ s$ fdFd qARd or eilq €rqr qr\r'n ;

(xii) rrc z(qo) d nt{+,-

(tn,) iriq (s) d, Fsqrt sRR * lenq w, ffifua sftR rd E{TIr,ft,
sp&:-

"qft @, ffi ffd W ql qF.-cqt fr S d atfuRqt sqtilrr +
fts S r';
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I c{rtr rljEilrs 3(ii) ] sTfGt t5t TllFl:t : 3f,€[EIFtUI

iriq (s) it, qfrR d wnn qr, ffifud sRR Td qrqrt, enqtq :-

ttft qrg qF{eqi frr<d lffi/T{'{qi rnwr gftqr qftfr;6 .rfi t
elk/qT arg{ rrinln11 P{fiq qu n< S t

(xiii) rre z(rr) * qmi, ti,r (s) d ffiR S iprn qs ffi&e nRG r&
qfiFfr, opNfd .--

'rwrqnul sitr RRtrEa vrtr arq ittft r

foqur:
1. soo *o * oq qtx qr* ffiFr6 riqql fufl{ rErt 6, qrurflf s

ffi qil{ d'r fu d t o,} GffirqR srtftK =rfi * |

z. q'ft ela soc to t tnq t frrg ssif >20,000 q{ffe{ S rrqr
sfrr d'Mq @ *s/qr so to * srFo, fto,rs e\"
ffi€ * * vS qqTfuR sr5.q.$ d mq do e@ ur e@ d
qt{€ o.rduarq q61 q1gr6 f',

(xiv) we z(s) d rrr{i,-

(rF) rtiq (z) d, sRR d wrFT w, f+qfrfuc nfrR rd qrqft,
srqtd :-

'6qtfq, dE$Ir6, d{rT tq, dero,{u1 pr.

fts) ciq (s) d, sftR d wnq W ffifue eAR rd cqnft 31qfq :-

c( qrrEfirul vd arrl dff t

ftuqq ;

i. rtrFf qr riw.ne *r qalnmcf d stw eitq qrdrr gw sln$ vnfrf, S F'

(e)

afuuf
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2. grr€ ql{Hur of qc nr{il t wg rrg vfi Til rfiIttt 61 1r.r E} furs fdrq
qqtTrrr;dqq +fir (ffi) +qiq A 'd .|i sttr qqhqofrq snrqR srq d
'r$s t

(xv) re 7 (q) d lnrrl,
(u,) ri.r (+) d sftR d erq tn, Frffifua qRe qd d qrgft, .R,tq :--

(i)mftqw rnilqr{qffi ;$k
(ii) T619 wft d qrq vrqqr.t frKr* ,ffi (t,ooo *. w.vs.rq Q sm)
ottr/qr qRfufud {iqqqfta *at ";
(s) lniq (s) d frcrqn qhR + rsn;r qir, ffifuH sRR rd Gil\nft, silcltfr : -

.'rrr€lliflrl vrtr art *ft |
PcquT :
{FilqFf d qw,fs qr,t qfrfut t l';
(xvi) rrE {cqr z (v) S srqi --
(o) r=i r (s), d nfrR d nrq rrr ftqfrfua sRR rd !ilT\"ft, clqtd :--

" (i) rooo +rr sitr Vsfr w* d ff qq fua wrft @;
(ii) srffi{d qRRfto e}it d Rr* irfr qRqtqn l,';

(s) wior (a) d sRR d rem ffikc sftR q* qryft, qertfr : *
* irir{ (s), d qr+ Erff qRq\ff{rct} * Rrqrq g|ft ffi f';

(xvii) oTTq-S d W fuqur d qrtrrsur vrd (nr. vr.) t €dfud sqqff+o d ern
qr ffifua rurr rilKr.n, srqfq :-
66{Tlqr$rT vrd (m.vr.) :
sqrf 'sr d ARfrf€ af,E qR*qqT qr A6-qr6-drq sBsd 'q;' * tq d scgt qr\rrn

qR {6 : (i) a;u cftq (rireTur) srftftqq , 1sr2 d slfi=T d-rRril etd ffdd €'; (ii)
wrr{-srrq w dl*q r{crur ft{ieur f€ eirqr ?Ien rr€qtq ftry trq tirfrq sq t r{fud
et{ * ; (iii) Tqil-{rur (rirwr)srftfrqq, lsBG d qm g S er$or ewuffi
qrRRffi lit+rsfrd a\T d* rr6rcr*rrcFr, th{rrft, qctfr, ffi q6FL {q ur&, eirR
stk (iv) giffio Sqrd utr sic,wrqq *qrcfi t ro fu.t" S ftn got w * ur
sriRro lgq t erEfud S :

qrg qe srttdm qE (i), re (ii) crtE <-E (iii) d sRfud &df d ro ffi d
simtd d hiqrw =r€f 3m* d, eiilqiTdq $?ild d ro fu.{.d {ff * ddFd
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ITFI lI-Errs 3(ii) l qR? i5',r TrdfqT : srgEll-{ur

I
i
i
i

ertryr ol, 1'o' fr ** d dqq nwf qr dq rr-qetrf d +q im* e*r # a* *
ryftTr i qr TA mre * Fem qr wosr t t

(vD qRRr€ r d rrnq r d, -

(o) snurrrfd qn-orff t ddfud qir (I) d qem w frrqfrfua wil Eil3rr,
sr-rfq :--

"(I) ururtaa qmdrff

fdrq Eni
of gqr

qRxilq-{r or rErf gTqfu .F'cr .rg'

wr yd HTwRUT vrd arX dffi ilt qR Eft

eqr sfr frfifuqrd dr{ffi
Frqr ftfrk of t
IPIIiT

FTrd/wt/ sqnr fro
glq

irafrt{
fudr
qrwl

TTPI l+truilq q[6{, T{R,

f{o-rq (ffirt q. d rrnr

4726t/o7 -2
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14. rfurr$-go u-ct
15 . qTN'qT{ ff"I ftil

qITT

trffirq Fnrfr7r1pnqn7ft{ 3t) i
ffi
Y \ I I

fu et-s
{ +a
({rilq {{.

dw €o
16 .

17 . wffi

qrq-fud.T-qrq

1.
2.
3.

i 8 . @E gero uiiea fr-qr .tqr
* r
Q I

19 . a-fr Hi tr{f,d16{uT 6l

20. qR r€t, tnf{ul
1 '1

22.

fiIT lr{f,Itl d frq :

@ er (riRToT) srf*F+qq, tgeo

@ av fr-q ({iwvt) ef$ftuq, 1e72

O tft.ernd-s sTfU{F-{r, 1ee1 A 3lfi-{

$-g"*rnlsffiqfr of er+qTsfrI * : oR Ei d't'

.cq.i *dt qT sret qrRTfr fifrrq t

tr*ri "qtrffi tr-{olfr airAYI

ffi23.
24. tgt qffi"q-fl 3ffVqr Tq rcftffi STTqTGFn .hl

renftf, fu-qr qmr s-{frrfud t d Aqa ot-{ qr<

dR.d t
(o.) q'rqrd4-q 6-t qrt

(u) qrq qi@r

(q) qnfl?m o.T eiltqrfitqT, qR 6H t 3ilr

;rffrft-d'qffi-GrqT A fuq {q*dtr rrtrr
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I qFr ll-€uit 3(ii) ] $II{iT i5t T-!m:f : STqTelftut i t

*q qE q-fi tffir t f6 3{iffl 3ltr ffii q RK rrq 3Tiq'+ clr 5-*1 
it {rdilq ErH

3fl-{ f{ro-s d-ss t 3tr 5d ue qmo,rt t fu uR nqc q efu t-rtr 6',r 6t{
.,rrr frrs 93FIT rR r{rer qr sFr6. tnqr vrdT t dl qRqtq{r dl 3rffir{ 6-{ Rlqr

qr\rrn tr qffifwfl df A .r{ 3ffirqR, qR dr{ t, Eqlt dlfuq *t arrc q sFd{iEd

of qrftt t

arQrg '
Rrrq '

3{rt{+' 6l EfiTTqR
qrq 3fR t(I qiTr

(qRfu{r sKI{6/ srBg-n EKrffffiD

fuo{ur :
f . ilAq frffrrq{ dn erfuqr+r, tggt d 3Tft{ 3mqtr qrd qRffi uri6 6

"* 
on*rtot fitqr o-dlq, sq 3{rq A, fr sTIq *s @'etr'ernol etEert D

eft gq 11r qregd 3{trmrtT EllT TIq6 w't iui'f6-d fr erm;1s T€n
stlr {Fq tr-arr dd sFiE srfh*-ur €.*. o1 elryn q; of RT*'Rit rg.d otft

t fr eTR *s fr frt lilri qrfi fr;'cnoarqi d ftrq fr cn-r de uftqr*, tggt d

swddi d ffi sTt|gd sfiTqfr sTftnEil 6-ri d ftN fr qTeI , r?T 6.nEr{ ft1
qrrft t

2. rrqq s€ItrT oilqnurq, rftE risd{ 3lTtfFd *e cq qer\ d 1+r.s 6rftR ft1

lom.*. d ffil{ efiR-d of qri qrfi qRdlq{rctt d titiq d qRdrqEr rRTr{6

E-t amu; d lrrel qTeI qRdlcrqr srqRrR <vrit gq Tqs fi qruft Edq gnr

Hr?ri5' w t cnffird Tfin str{ s{T trt gq qq qruft Ergr of RrwR$i qr

frFqFIqi ryd tntqr f';
3. 6.3fi.3ngq-ffi+ offirqft d ffrq 3fl'{fi, qqqrd sSo-tw d rqfi 6-C

qfr-d q-qfq-{ur ot{ qq riTmq d lrrer qrft trrrEn rrsp1-${{t w ut|*\ t,
qffi{r }rtffiro d ftfrfl {.q.m. d rrFffi d-q-d qT|*Fd rwrersrfr il{r\ol
q1qnfi | srfuFa E€Iqrft, ftf{tre qffiwfl d ftrq qffiqfl d frq rrfuFd

rwrerft d orfr qd d wqaf{ d qieiftq rqa otm | "

(Ilr) qRFrs + d wm w fr*rftrfue wil qr1''r, sTQItE :-- -

"gRRt€ 4
(t* z efsq)

?ir6 s-+qri 6\ rffid ?Frt d ftTq qBtqr
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TIIE GAZETTE OF INDIA : EXTRAORDINARY lPanr ll-Snc.3(iiil

1.0 Fil6'Vfir$ +1, €dftd qrq r{qq fuTq f€ ?II riq {rqf{ r{qur f{i-irEr qftfr
gRI qR*q{r erd (rpl-di) d ?Tr srr$ fto's€r qRw d nrar qrq W sund{€
wrffiq qr qm{qff {ft fr sTBffiq {'trq *o' qFffi en gfrfud o€ EV armn o1
\il\r|ft |

2.0 sftqr :

z.r eilt<6', v{T qrwr rqqur fr{iTw dd qr €q rrcqfr qqwr frd-{ur irRfr d wew
irfuq frr, ftrffit erffior d qfrqlqrT crqRrd t, fdRd ol-$ sroft d *tr dro,
Eilcrd o1 qERn 6-{i d ftq v6' qrET rrr d qrurq t sr$tE qrtrn I qR qRdin{r
era \o * orftfi ffi qr rre1 q1 Ttq {rwhd d sig,ttn e[rdr t e} mfo' fufrr, rnq
qr €'q qr"qel" d fufld qRmqqT Rrd t, *o, Vfl{r€ cnEilrutn t *r sTrtel-.D, {s
ffiT S argvn dro gq-qr{ o-{i d fuq scio, Tidfu qrq r{qur ft{rq *€ qr fiq
trqta r{qq rrRfr o1 g.ro sr-{tE ot{n I

z.z 3nt{tr', srgilE ve d tsu q(6q qqffiq wrrTrrkT ffiier Rdre 6J oq * eq qw
gFft sfuqi el}r ffi d qw*q qffitr sfrqi, qRRr€ g it fr G lsrqrGq rfw{r
$RH (fuffib siilh frwn(ror z) S warq {iqRm fuq .Tq drt w ?'di d er-Esn
frqfq inq t siffi eftq irw at nr"rq1qr7 Rrrfrq d til( qft .r$ qiem sqtqrrftq
wlil€niT f{Ertqur Rf€ nRfud U qtr,q ft1 rilr\nfr | Vrrd lrIer-TTIeI sTFf,{c, {ftq
rqf-{t"frq wTTEIRT ffiwI Rqtd d qrer B1q srrq t|-qtfisftq wffi1rT ftefwr R'f€
ft1 Er€ sfr 3ltr gs' qfiE vfr qqtqtur eilq qm riTrdrq aen ffifuc qrffidf qr
olqicrdi dr 6qo1 eTffir d qR"dqqT qqRrf, €tfi, sriRfr o-*i of arr$sTr
ettrff :

(o) ftrdr q@l fqor oeeqlwrgw
(q) fuf,r qRrq'qT T{K ftrrq qr qqr+d {q
(tr) fuar v€fuq olqtcq
(q) qE{ Rrr+q fro,rq /ri{€ ft enq 36g7frorw qrfqffiq
($qqf-{rur efr qq riTffiq or r{dft*a mtRffi qrmfrq

2.3 sqr sfufua sTfuorft, qqfwur efr cq rfilErq d *-ftq orqfaq d Rrqrq, yr6q
qqffiq wsrrEnd ffitoT RqY€ qfi srR w eTrft eTffir d frfi $srr Fd-q-€qfuf t lfdftd frf+qrqo qrfMt ei .rqft *o.r-ffi tcil-i sT er{tE s€
gq, fuEd eqrt o-{i of tq-f,sen olit t a 6f6 g-r{r$ *i 11-o 1grrTrar 6rqtffi ddi d
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skrq q{f,r of ffim w * qr srarer fttsq 6-ri d ftq nw qffiq glffimr
frEfisr fti€ S sqtrar 6nqt I

z.+ ddfto {rq }rqEur ftd-rul f€ vt riq trq*f, n{qq fu"u qfrfr rft vsqldq
Tqff, d 6* qRqls{r ei Erqfr vrqrq oti d fdrg ifr rdtn eft arfien otfr utr
Tqfrd Enrqfa{ii qr Filfi grilorfifi qI frilfr crq srgffi RrHt sTrR q frfrqur d rdrq
qrw qqt{ruftq {rqETRT nEtr"r rurt FRRFS sd # €ftR HR srfi-er En\,-rfr | t
rtsr fu z.z t Effid t, sq{-ffi qiq srfffiVerqHi, dt oTFdftfi sq qrsT -
q:qfqr'ftq wqTEniT f{qFigt frq}€ o1 yo eft t fi gtrtrq oqn'i f

s.o cfr6'$rEr{ d qaq

s.t diifff, rn{q s-{qur ft{.TUI *€ qr riq {r*fifrr rtqq ftdTq nfrft er trqw rTfuE
qRdfsTr lrffrqtr'srw qqtwofu nqrErRT trwr Rffu frt srR qt drtq d wre Rii
d 6* Eil-o' g-r{r{ ffird o-ri d ftg mfts, qtrq cntr frF{d rQrrq qi eiftq toq
t'r sfu s{ro't Us qrSq tfu6 d sl}r v.o srtRro qTril Arar o1 vqrTrqr d tfto'
wlmmqa d fffid 6trn I crrrdr or .116 sRftr{rq ti d ftg 6.q qrq fts frdt a1
qftr vqerq Frr$ !ilKnft ;

g.z frflrq{, wrdT o} sq Rnrt qr orqftr{ii o1 ewd ff qfud o\rn wi sl.oq
.rqtqiefrq {ffirqrfl ffitsr ftr}€' eilv .rqffiutq srilEncr trqq 

"itd€ 
d qfero, q,*

ao g;rer{ ! T{ qTTr qfi qgiq d rrd I tt srni o,} qEf, sqFxn q-d rs .rdqs t,qei vsq Yrffi dl atd NTITF-{ etlq ffiVtcftfrtr{ rrr frsrq-{ Tdrwn enr if$ srqqtu{di t q+cr of errq qr;rorfr Bqd-ar orri at q{RTr -qfi qrRg I

t.t f v*{ 6t inQ,e, sq+ ertt rsrn bi irr ffiF' oTr*rFrc Tfi frrqr qr\'.r qir
ro ot$ 3i-{ifuil sITIIRI Rrfr ;T oTT qK sfu t1}erd ridfud fu.-r qW/ fu* m-qrr/
frrfrI yqrgw 61 ffir w ftilr qrseFr{ dt s€ nqq shr qrtRro qrqr d trlffirn
Trt d qlurq t eTfuqRro fOqr \iTgrn aefi ${fuf, 11-q r{qq fuTq f$ qr €q
y*f" r{q'T furur qfrft ERr q€qrq frtq 11,ft 6rqkrdi i g* rq t rqffiil 1n
four qrq-n ;

g.a sqr eTrr{rRm- qRfumi d d-{f, trar @/ fuar od-qwsqrgffi d Tnqd
t ridffd yq 1{qrT fuTur et€ ut {q irwfr rq-"r ft{T'r wRfr d wEs - qfuq
drfr wrqd d ftrg *{ Trftq, wrq slt{ Rr=r oT ftihqq frrqr qrgn eilq wq g.r d
3rff{ eb-fl d ergw qq frrt m oTfuqfud fuqr qrsrn r

+.0 qflerq eilq gr{rE or ffiq oTfus'rfr
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ffdr qftil-ep/frdTr in]aqeq/sqrgffi qr frrfi sTcrr fudr qfs{ig t er-qr of {fr ol
srr6l sRftD, *y *qu* fuTq etg qI riq rweb r{qq fuTUr {{frfr d sftftft
of qarqar t $Wf tilo Er-qg sBtqr ol qftwr .Ft'n etr 

"y1 
erwerf,r qrtm I

s.0fiffi

T* OW trryq qrs ?Ir qEr qr-qsT r{qq rqTfq qtER, wrrkT ffii O1
frMI fudry tqty o-ri of qqRn otfr t *iriftc frfi-qFrfi' qlBeFvur En $ oT'JR-d
ovi wrq frffiI tq qfr 9o- sR qT Ver €-S dto g-fir€' o'rWqf d wrq {iirrq eft
qr$ft |

e.offiqt

6.1 vq qrft qmi Efr sqfuft o'I !i) RIFT qr fre.Tn t. otFd.{ or$rqGqi d qner
d6r{ ftnn inw I
e.z olffii ei snil{ s-{i s ftrq lrqRrft d frq dr{'r'T[ffi gl+kd rfi afi r

e.s sTftq-6 or ot$ sfrfrfu, qR-*q{r eilq qqffiq qrrTErnT frqt-rur Rdr€ S qfsq
tm qft ,qft d qrq offiei 3n${ qirn I

6.4 {eleT w sqRrc qmi o), slrn<6 t q'R"q)qqT rR WsTr qr rrrsowr qffi .j.,,
ofiRR Rqr qr\'.rT I niro- grdr$ orqffidqi o-r qiffiq qn &o rq t rqftfl E rt gq
s{ftqqf, wfr frflii ert{ oTFrdrffi fufrBit o'r rrw 

"{yt 
rfliTor dr€ qr €q rrqdi

r{wr ft4Tq qRft d sfrfrfq gnr oTfrftfud fu-qr qr\ryn oTlr qi-ftq qNT d orf,4rwfi
o1 wq q,r$ gv 6ffi d 3rr d sil-drcfi oi renqq^Rft qtqr d q6rr gqrqr
\ilrgr defi Grlrt qrq rrq or$qf, qq vS fu fuf,r @g/ ftrar q'orq€qlsqrgffi qr
BTd sfrfrfq ERr Fffirer{ fuq qKn aQn ridfsd {rq r{qq fuTq *€ I riq rrwft
r{qq ft{Tq qRft of sr}Rd frrqr qrq'rn t

6.5 e;l-trr iltT vdrq .rq Tdi o-r \rfi' ft-aqq ert{ oTrnC6' ftt ftdT-ftqfut ab} $,
qerlRrfr, Terrftq qTErT qT vrq of qtrrTrrTT { ofu Giffi qrqr C +qR ffiqr qT(rqr den
ffii d qrPi qa.r{ fuqr qr\'rn I

o.o 
"iro 

gq{r{ of o'ffii qi vs qqrco !n d o.tqlsq qg lM erftrmrftn d
qRqtq{r 3rqRrd t $dftd frffir qR\ fucr qftr*l frar o.cmlgqrgm en-t
qrw rqqq ft{'Tq fi€ qr qiq rw*r e-{wr ftriT'r qRfr d orqtaq d trwr{qq sq
t rqffif, frrqr qrS'rn | lt-w r{qq fr{Tq q}€ qr riq 11-wfrr s-{qq fuTq sRfr

60



[ .
i
i

I r{rrr It-Errc 3(ii) ] rIfGT qT lTitqlf : 3f€telf{ut

sTqRrr qrro.rQ d ftrq eTqi aq{Tr{c w ffii qn e-qft $ ffitft t orfficii w
dth-FfrqBrqi o1, qR o.rt dt, €.-dfld frfuqrrrfi qrBE tuii Gilr ddftrd sTrnf,r dl
]ffiSff,: M qr qd;rft f

z.o rifo g-;tqr{ of gw eiri + ftq ordrEfu

7.1 t'ffi g-dqr$ oTrnqo t qiu qe of qrR at Trftrq t ffis ffi frt srdD d
$-fi TA qi qT\nft r Wrd qwrq q-df*d 1T$r eqqlT ftdflr dr€ qr qiq {rqei{ r{qq
fiRiTq Hfrfr *6 g-{Er$ d {qr dH d ens fii d frtrt rftifun ftftqrrn' srkfiq
o} dt-6 Wqd o1 ffii d t+ft t sS att \o- sfr qR*q{r }rfrTFrir o-I fr
td qrqrft t eni-co, w wgenit qi {'df$il ovft gv E r{qr{ dqfl si-t ftifrq efldfr
TE-qrE d rTler dlo- gr{r{ if erw ft-dtefi dr up6u tnvfr Sq Ffro. $-{F$ 3t1r Firo'
qq-q{ d wqra tqn ef .r{ en+q qrffiq qqrqkT Rd€ q qFGq qqlqw gTIIEIIIT

ftqkq fut€ tn sf,-iT{6'Rqt€ at yR d wrq €Gif}d ftf+qmfi srkowr ft1, 3r5*k
Ff6 g-{-{r{ orffii qfi Yo- qfr reffifr' fr er}Bfr 6trn

z.z qR trq r{qur PtdTUr etd qr riq qlwet{ 
ry ft{aur qRfr, Pffd qilrdls

fuif S .frtr{ #, g-fit{ 6Yi d 3m$6ar wfr t d ddq v{6'ru, qqf-cgur gft{ qq

riercq, rrqrl 'q' qRq\cnr qr ffilrda$'S ftq 3nT lwt rs qRattr{r qr ftqrddrq
* Grq silT qrw wribrr qr dq vtqqle svrrrr, vrq qffiq stIIEIkr futqur
nrft6w1 * sr{ftr w, ffi eFq 3rfu6wr qr srfuolur m} Vs srftq.fir d qffic

sfu{r d erEnr* qfrqr at grT iFri d frq ffifud qtrft f';

un qRRrs s d tsr e d tgffi q1 ffifu6 tqr rsr QKT, 3tgtlq :--

..3. q6i dr$ rilffi q-nqd oilETrilo €f t qei eno-cq et-gqff of qq e d 3fic{rqr wft
qRdfqqpfi 3ftt |ffii of q$T ii frtrd 3Tr'ffi trsrT 1 3flr {3Tr{q R$d d 3ilqg
qq fO'qr qKrrn f u-gqfi o1 qq a o1 qqn fr 5s6 ftaaq qR*GrTr q-o' o\ Ea.|{ d

t€t gV *ieq qqfiil{uftq fuf{ur qfrfr ut w qqffiq fufqur Hfrfr rsr 1 e-srT -

ro ott{ qnqT df-r{r d ernnq qq wrft sarf s qR'qrwqrctT qr fiarroardi o'r 3TTiFGFT

o'ttrft silT qRdiirn S ffiq q'qlqquftq 3l-{Tqfr ti qr 3f,RreIT d 3l-dqtqq d q|t fr

RTq.rfur qtt{fr dlr qqMq 3i-{rqR d ftq qrd 6-I fr sr$iE olsft f' I

tri. i-r r or ys 6/2004-tq. tt( I ) l
d. t cgeq,€otrm'R

fuur : Xg P+w ?Trrc d qrqrr, si-qTrrRsr, qrq 2, €s g, sq-€is (ii) fr orfuq[qlT
€tqt or.er. 1533 (st) drQrg 14 fudqr, 2006 gRr e-6-rRrd fur rrq e) eflT srdl
EFT.orT. 'tzst 

la) 6rfts 11 srqqr, 2o0z anr rffifld fuqr rrqT I
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MINISTRY OF ET{VIRONMENT AI\D FORESTS

NOTtrICATION

New Delhi. the lst December. 2009

s'o'3067(E)'- Whereas, in e)€rcise of the powers conferred by sub-secton (t1.
9!g cl?Fe (v) ol ryFsection (2) of section 3 of the Ehvironment (protection) Act,
1986 (29 of 1986), a draft notification for making certain amendmene in the
EnvironmeT-Jqpact Assessment notification, 2006 iisued vide no. S.O. 1533 (E),
dated the 14m September, 2006, was published under sub-rule (3) of rule 5 of tne
Environment (Protection) Rules, 1986, vide number s.o. rss iej, dated tn" tg*
January, ?009, inviting objections and suggestions from all tne persons likely to be
affected thereby, within a period of 60 days from the date of publication of the said
notification in the Gazette of India;

And whereas, all objections and suggestions received in response to the
above mentioned 'draft notification have been duly considered by thb Central
Government;

. fq*,-therefore, in exercise of the powers conferred by sub-section (I) and
clause (v) of sub-section (2) of section 3 of the Environment (irrotecfion) Act, iggO,
r€ad with clause (d) of sub-rule (3) of rule 5 of the Environment (protection) Rules,
1989, the Central Government hereby makes the following amendments in the said
notification, namely:-

In the said notification, -

I in pa-ra 3, for sub-para (r), the following shall be substituted,
namely:-

"(7) AII decisions of the SEIM shall be taken in a meeting and shall
ordinarily be unanimous:

Provided that, in case a decision is taken by majority, the details of views,
for and against it, shall be clearly recorded ln tne minutes and a copy
thereof sent to MoEF."

U in para d in sub-para (iii), for the words and letters "ln the absence of a
duly constituted SEIAA or SEAC, a Category 'B' project shall be treated as a
Category 'A' project", th'e words and letters "ln the absence of a duly
constituted SEIAA or SEAC, a Category 'B' project shall be considered at the
central Level as a category'B' project" shall be substituted.
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rH in para r(i),. in- sub-para rrr retating to stage (3) - pubric
Consultation, in clause (i),_

(i) after item (c), the fofrowing item shall be inserted, namery:-

"(cc) maintenance dredging provided the dredged materiarshall be disposed within po* limits.,,; 
J

(ii) for item (d), the following item shall be substituted, namely:-

"(d) All Building or construction projects or Area Deveropmentprojects {which do not contain any tategory .A, projects andactivities) and Townships (item g(a) and g[o)'in ttre sinedule tothe notification),".

w In para 10 relating to Post Environmental Clearance Monitoring,-

(i) shall be renumbered as sub-para (ii) and
re-numbered, the following sub-para shall be

"(i) (a) In respect of Gtegory'A' projects, it shall be mandatory for theproject proponent to make public the environmental cleararrce g.ntuo ro,.
their project along with the environmental conditions and sareguJrds ii tnuit
.:|t.qy prominently advertising it at feast in two local newipapers;iih;
district or State where the project is located and in addition, this shalf also
be display.d ! the project proponent's website permanently. (b) In respect
of category'B' projects, irrespective of its clearance bv ubrF I sgmR, tnu
project proponent shall prominently advertise in the newspapers indicating
that the project has been accorded environment clearance and the details of
MoEF website where it is disprayed. (c) The Ministry of Environment and
Forests and the state/union Territory Level Environmental Impact
Assessment Authorities (sEIAAs), as the case may be, shall also place the
environmental clearance in the public domain on Government portai. (d) The
copies of the environmental clearance shall be submitted by the pioject
proponents to the Heads of local bodies, Panchayats and Muniiipal Bodies in
addition to the relevant offices of the Government who in turn has to display
the sante for 30 days from the date of receipt.,,;

(b) existing sub-para (ii) shall be renumbered as sub-para (iii).

t qFrrr*lsq3(ii)l $fR?f ET {|-qq:r : slffeffiur

(a) the existing sub-para
before sub-para (ii) as so
inserted namely;

V in the Scheduler-

(i) for item 1(a) and'the entries relating thereto, the folloping
item and entries shall be substituted, nimely:- 

-

!rz"r Gf1""t-3
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of"1(a) (i)Mining
minerals.

(ii)Slurry pipelines
(coal lignite and
other ores) passing
through national
parK/ sanctuaries/
coral reefs,
ecologically sensitive
areas.

>50 ha of mining
lease area in
respect of non-coal
mine lease.

>150 ha of
mining lease area
in respect of coal
mine lease.

Asbestos mining
irrespective of
mining area.

<50 ha >5 ha of
mining lease area
in respect of non-
coal mine lease.

<150 ha >5 ha
of mining lease
area in respect
of coal mine
lease.

General
Condition
shall apply.

Note: Mineral
prospecting is
exempted.";

(ii) against item 1(c), for the entries in column (E), the following
entries shall be substituted, namely:_

"General Condition shall apply"

trlote: Irrigation projects not involving submergence or inter-state
domain shall be appraised by the SEIM as category'B'projects.',;

(iii) against item t(d),-

(a) in column (3), for the entries, the following entries shall be
substituted, namely-

> 50 MW (pet coke, diesel and all other fuels iniluding refinery
resldual oil waste except biomass);

TTIE GAZETTE OF, II{DIA : EXTRAORDINARY Penr lI Src. 3(ii)
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(b) in column (4), for the entries, the following entries shall besubstituted, namely:-

"<500MW (coal/lignite/naphtha and gas based);
<50 MW > 5 MW (Pet coke, diesel anO att othe; fuels including refineryresidual oil waste except biomasS);
<20MW > 15MW (based on biomass or non hazardous municipal solidwaste as fuel).,,;

(c) in.column (5), for the entries, the following entries shalt besubstituted namely:-

"General Condition shall apply.

Note:
(i) Power plants up to 15 MW, based on biomass andauxiriary fuer such as coar / rignite / petroreum products

15olo dre exempt.
(ii) Power plants up to 15 MW, based on non-hazardous municipalwaste and using auxiriary fuer such as coar / rignite / petroteumproducts up to 15o/o ?r€ exempt.
(iii) Power plants using waste heat boiler without any auxiliary fuelare exempt.',;

(iv) against item 3(a), in column (5), for the entries, the followingentries shall be substituted, nimely:_

"General condition shall apply.

usrng
up to

Note:
(i)

( i i )

The recycling industriar units registered under the HSM Rules,are exempted.
In case of secondary. metailurgicar processing industriar units,those projects invorving operJtion of furna6, oniv ,r.n asinduction and electric arc furnace, submergeo arc-ruinace, andcupola with capacity more than 30,000 tonies p",. unnrr (TpA)
would require environmental clearance.
Plant / units other than power prants (given against entry no.1(d) or the schedure), based on munrcipat sorio waste (non-
hazardous) are exempted.,,.

u372qt/o9 -tl

(i i i)
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(v) against item 4(b), in column (5), for the entry, the following
entry shall be substituted, namely:-

"General conditions shall apply.";

(vi) against item 4(d),-

(a) in column (4), tor'the entry, the following entra shall be
substituted, namely:-

"(i) All projects irrespective of the size, if it is located in a Notified
Industrial Area/Estate.

(ii) < 300 tonnes per day (TPD) and located outside a Notified Industrial
Areal Estate.";

(b) in column (5), for the entry, the following entry shall be
substituted, namely:-

"General as well as specific conditions shall apply.

No new Mercury Cell based.plants will be permitted ahd existing units
converting to membrane cell technology are exempt from the
notification.";

(vii) against item 4(O, in column (5), for the eristing entta, the
following entry shall be substituted, namely:-

"General as well as specific conditions shall apply.";

(viii) against item 5(a),-

(a) in column (3), for the existing entty, the following entty
shall be substituted, namely:-

*All projects except Single Super Phosphate.";

(b) in column (4), for t{re entta, the follswing entry shall be
substituted, namely:-

"Single Super Phosphate.";
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(ix) against item 5(e), in column (5), for tfte existitq entry' the
following entry shall be substituted, nam€ry:-

"General as well as specific contlitions sfrall apply.';

(x) against itcm 5(O, in column (5), fur tlrc existing entty, the
following entry shall be suHituEd, nameS:-

"General and specific conditions shall apply." ;

(xi) item 5(k) and the entries relating thereto shall h omittedl,

(xii) against item 7(a),-

(a) in column (3), for the entry,
substituted, namely:-

the fdfowing entry shall be

"All projects including airstrips, which are for commErcial use.";

(b) in column (5), for the entry, the fiollowang entry shall be
substituted, namely:-

"Note:
Air strips, which do not involve bunkering/ rcfueling fiacility and or Air
Traffic Control, are exempted.";

(xiii) against itenr 7(c), in column (5), for the enFy, the fdlowing
ently shall be substituted, narnely:-

"General as well as specific conditions shall apply.

Note:
1. Industrial Estate of area below 500 ha. and not housing any

industry of Gtegory'A'or'B'd@s not require clearance.
2. If the area is less than 500 ha. but conbins building and

construction projects > 20,000 Sq. rntr. and or development
. area more than 50 ha it will be treated aq activity listed at serial

no. B(a) or B(b) in the Schedule, as the case may be.";
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(xiv) against item 7(e),-

(a) in column (2), lor the enhy, the following entry shall be
substituted, namely:-

"Potts, harbours, break waters, dredging.,,

(b) in column (5), for the enhy, the following entry shall be
substituted, namely:-

"General Condition shafl apply.

Note:
1. capital dredging inside and oubide the porb or harbors

channels are included;

2. Maintenance dredging is exempt provided it formed part of the
original proposal for which Environment Management plan (EMp)
was prepared and environmental clearance obtained.,';

(xv) against item 7(f),

(a) in column (4), for the ently, the following ently shall be
substituted namely:-

"(i) All State Highway projects; and
(ii) state Highway expansion projects in hilly terrain (above

1,000 m AMSL) and or ecologically sensitive areas.";

(b) in column (5) for the eristing entry, the following enhy
shall be substituted, namely:-

"General Condition shall apply.

Note:
Highways include expressways.";

(xvi) against item 7(g),-

(a) in column (3), for the entry, the following entry shall be
su bstituted, narnely:-
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"(i) All projects located at altitude of 1,000 mtr. and above.
(ii) All projects located in notified ecologically sensitive areas.";

(b) in cotumn (4), for the entry, the foltowing entry shall be
substituted, namely:-

"All projects except those covered in column (3).";

(xvii) after the Schedule, in the 'Note', for sub-heading relating to
'General Conditiorl (GC)', the following shall be substituted'
namely:-

"General Condition (GC):

Any project or activity specified in Category 'B' will be treated as
Category 'A', if located in whole or in paft within 10 km from the
boundary of: (i) Protected areas notified under the Wildlife (Protection)
\d, 1972; (ii) Critically polluted areas as identified by the Central
Pollution Control Board from time to time; (iii) Eco-sensitive areas as
notified under section 3 of the Environment (Protection)'Act, 1986,
such as, Mahabaleshwar Panchgani, Matheran, Pachmarhi, Dahanu,
Doon Valley, and (iv) inter-State boundaries and international
boundaries:

Provided that the requirement regarding distance of 10 km of
the inter-State boundaries can be reduced or completely done away
with by an agreement between the respective States or U.Ts sharing
the common boundary in pase the acti\iity does not fall within 10
kilometres of the areas mentioned at item (i), (ii) and (iii) above."

W in the Appendix I, in Form I,-

(a) for item (I) relating to the Basic Information, the following
shall be substituted, namely:-

"(I) Basic Information

Serial
Number

Item Details

1. Name of the proiect/s
2. S. No. in the schedule

\372q(o?_s
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3. Proposed capacity/area/length/tonnage to
handled/command area/lease area/number
wells to be drilled

be
of

4. New/Expa nsion/Modernization
5. Existing CapaciVArea etc.
6 . Cateqory of Proiect i.e. 'A'or'B'

7 . Does it attract the general condition? If yes,
please specifu.

8. Does it attract the specific conditionT If'yes,
olease soecifu.

9. Location
Plot/Survey/Khasra No.
Villaoe
Tehsil
District
State

10. Nearest railway station/airport along with
distance in kms.

11. Nearest Town, city, District Headquafters
alonq with distance in kms.

12. Village Panchayats, Zilla Parishad, Municipal
Corporation, Local body (complete postal
addresses with telephone nos. to be oiven)

13 Name of the applicant
L4, Reqistered Address
15. Address for corresoondence :

Name
Desiqnation (Owner/Pa ftner/CEO)
Address
Pin Code
E-mail
Telephone No.
Fax No.

16. Details of Alternative Sites examined, if any.
Location of these sites should be shown on a
topo sheet.

Vi | | a g e- Di stri ct-State
1.
2 .
3. 

r ' ;

L7. Interlinked Projects

18. Whether separate application of interlinked
oroiect has been submitted?

19. If yes, date of submission

20. If no, reason
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(b) the foilowing shail be insefted at the end, namery:-

"I hereby given undeftakinq that the data and information given in theapplication and enclosures are true io.tlre_ oesi oi my lnowledge and belief and I amaware that if any part of the data and information submitted is found to be false ormisleading at any stage,.the project will be rejeaeo-and clearance give, if any to theproject will be revoked at our ris-k and cost.

Date:
Place:

Signature of the applicant
With Name and Full Address

(Project proponent / Authorised Signatoryj

NOTE:
1' The projects involving clearance under coastal Regulation zone Notification,1991 shall submit with the application a c.n.i map duly demarcated by oneof the authorized agencies, showing tne pro;eit activities, w.r.t. c.R.z (at thestage of ToR) and the reiommendations of the State coastal zoneManagement Authoriw (at the stage of EC). simultaneous action shall also betaken to obtain the requisite clearance Lnder the provisions of the c.R,ZNotification, 1991 for the activities to be tocateo in the cRZ.2' The projects to be located within 10 km or irie National parks, sanctuaries,Biosphere Reserves, Migratory corridors of wird Animars, the projectproponent shall submit the map duly autherticated by chief witolir. wardenshowing these features vis-a-vis the project rocation and the

3T{TTTr{UT
t <

-yTll:i,,
approval/clearance under: ii yes, outuiri oi'in-es_ame and their status to be given.
t:l lll..lq$ (conservation-) nct, 1e80 ?
lfl Ih. yI{. (prorectionj Arii'ifiz z(c) the C.R.Z Notification, 1991 ?
Whether 6.
Ofdef/POlicv relprranttrat=tiaa r^ !L^ ^:!^-Glqt4g to the site?Forest tand invofved (hecta@

Whether there is an@
a0ajns!.the project andfor faiO in which the
?rgJ-"ct is propose to b*:et up?
(a) Name of the Coun
(b) Case No.
(c) Orders/directions of the Court, if any andits relevance with the
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recommendations or comments of the Chief Wildlife Warden'thereon (at the
stage of EC)."

3. All correspondence with the Ministry of Environment & Forests including
submission'of application for TOR/Environmental Clearance, subsequent
clarifications, as may be required from time to time, participation in the EAC
Meeting on behalf of the pOeA proponent shall be made by the authorized
signatory only. The authorized signatory should also submit a document in
suppoft of his claim of being an authorized signatory for the specific project.".

Vn for Appendix IV, the following shall be substituted, namely:-

"APPENDIX IV

(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and

transparent manner ensuring widest possible public participation at the project

site(s) or in its close proximity District-wise, by the concern_ed State Pollution

Conirot Board (SPCB) or the Union Territory Pollution Control Committee
(urPcc).

2. O The Process:

Z.I The applicant shall make a request through a simple letter to the

Member Secretary of the SPCB or Union Territory Pollution Control Committee, in

whose jurisdiction the project is located, to arrange the public hearing within the
prescribed statutory period. In case the project site is covering more than one

bistrict or State or Union Territory, the public hearing is mandated in each

District, State or Union Territory in which the project is located and the applicant
shall make separate requests to each concerned SPCB or UTPCC for holding the
public hearing as per this procedure.
2,2 Thg applicant shall enclose with the letter of request, at least 10 hard

copies and an equivalent number of soft (electronic) copies of the draft EIA

Report with the generic structure given in Appendix III inrcluding the Summary
Environment Impact Assessment report in English and in the official language
of the state/local language, prepared strictly in accordance with the Terms of

Reference communicated after Scoping (Stage-2). Simultaneously the applicant
shall arrange to forward copies, one hard and one soft, of the above draft EIA

Report along with the Summary EIA report to the following authorities or offices,

within whose jurisdiction the project will be located:
(a) bistrict Magistrate/District collector/Deputy commissiomr/s
(ni Zila parishad or Municipal Corporation or Panchayats tlnion
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(c) District Industries Office
(d) Urban Local Bodies (ULBs) |

authorities
PRIs Concerned/Development

(e) Concerned Regional Office of the Ministry of Environment and
Forests

2.3 On receiving the draft Environmental Impact Assessment report, the
above-mentioned authorities except the Regional Office of MoEF, shall drrange to
widely publicize it within their respective jurisdictions requesting the interested
persons to send their comments to the concerned regulatory authorities. They
shall also make available the draft EIA Report for inspection electronically or
otherwise to the public during normal office hours till the 

'Public, 
Hearing is over.

2.4 The SPCB or UTPCC concerned shall also make similar arrangements
for giving publicity about the project within the State/Union Territory and make
available the Summary of the draft Environmental Impact Assessment report
(Appendix III A) for inspection in select offices or public libraries or any other
suitable location etc. They shall also additionally make available a copy of the
draft Environmental Impact Assessment repoft to the above five
authorities/offices as given in para 2.2.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize
the date, time and exact venue for the conduct of public hearing within 7 (seven)
days of the date of receipt of the draft Environrnental Impact Assessment report
from the project proponent, ahd advertise the same in orae major National Daily
and one Regional vernacular Daily / Official State Language. A minimum notice
period of 30 (thirty) days shall be provided to the public for furnishing their
responses;
3.2 The advertisement'shall also inform the public about the places or
offices where the public could access the draft Environmental Impact Assessment
repoft and the Summary Environmental Impact Assessment repoft before the
public hearing. In places where the newspapers do not reach, the Competent
Authority should arrange to inform the local public about the public hearing by
other means such as by way of beating of drums as well as advertisement /
announcement on radio I television.
3.3 No postponement of the date, time, venue of the public hearing shall
be undertaken, unless some untoward emergency situation occurs and then only
on the recommendation of the concerned District Magistrate/District
collector/Deputy commissioner, the postponement shall be notified to the public
through the same National and Regional vernacular dailies and also prominently
displayed at all the identified offices by the concerned SPCB or Union Territory
Pollution Control Committee;
3.4 In the above exceptional circumstances, fresh date, time and venue for
the public consultation shall be decided by the Member - Secretary of the
concerned $PCB or UTPCC only in consultation with the District
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Magistrate/District Collector/Deputy Commissioner and notified afresh asper procedure under 3.1 above.

4.0 Supervision and presiding over the Hearing:

4.I The District Magistrate / District Collector / Deputy Commissioner or his
or her representative not below the rank of an Additional District Magistrate
assisted by a representative of SPCB or UTPCC, shall superuise and preside over
the entire public hearing process.

5.0 Videography

5'1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A
copy of the videotape or a CD shall be enebsed with the public helring
proceedings while fonruarding it to the Regulato4i!fiffirity concerned.

5.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be
noted and annexed with the final proceedings.

6.2 There shall be
proceedings.

no quorum required for attendance for starting the

6.3 A representative of the applicant shall initiate the proceedings with a
presentation on the project and the Summary EIA repoft.

6.4 Persons present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the aipplicant. The summary of
the public hearing proceedings accurat6$ reflecting all the views and concerns
expressed shall be recorded by the representative of the SPCB or UTpCC and
read over to the audience at the end of the proceedings explaining the contents
in the local/vernacular language and the agreed minutes shall be signed by the
District Magistrate/District Collector/Deputy Commissioner or his or her
representative on the same day and forwarded to the SPCB/UTPCC concerned.

6,5 A Statement of the issues raised by the public and the comments of the
applicant shall also be prepared in the local language or the Official State
language, as the case may be, and in English and annexed to the proceedings+

6.6 The proceedings of the public hearing shall be.conspicuously displayed
at the office of the Panchyats within whose jurisdiction the project is located,
office of the concerned Zila Parishad, District Magistrate / District collector /
Deputy Commissioner, and the SPCB or UTPCC. The SPCB or UTPCC shall also
display the proceedings on its website for general information. Comments, if any,
on the proceedings, may be sent directly to the concerned regulatory authorities
and the applicant concerned
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7.O Time period for completion of public hearing

7.t The public hearing shall be completed within a period of forty five days
from date of receipt of the request letter from the applicant. Thereafter the SPCB

or UTpCC concerned shall sent the public hearing proceedings to the concerned
regulatory authority within eight days of the completion of the public hearing.

Simuttaneously, a copy witt atso be provided to the proiect proponent'

The applicant may also directly forward .a cgpy of the approved public hearing
proceedings to tne regulatory authority concerned along with the final

Environmental Impact Assessment repoft or supplementary report to the draft
EIA report prepared after the public hearing and public consultations
incorpoiating tne concerns expressed in the public hearing along with action plan

and financiai allocation, item-wise, to address those concerns."

7.2 If the SPCB or UTPCC fails to hold the public hearing within 'the

stipulated 45 (forty five) days, the Central government in Ministry of Environment
and Forests for Category 'A' project or activity and the State Government or
Union Territory Administration for Category'B' project or activity at the request of
the SEIM, shall engage any other agency or authority to complete the process,

as per procedure laid down in this Notification.".

VIII in Appendix V, for para 3, the following para shall be substituted,
namely:-

"3. Where a public consultation is not mandatory, the appraisal shall be made
on the basis of the prescribed application Form 1 and EIA report, in the case of
all projects and activities other than Item B of the Schedule. In the case of
Item 8 of the Schedule, considering its unique project cycle, the EAC or SEAC
concerned shall appraise all Categow B projects or activities on the basis of
Form 1, Form 1A and the conceptual plan and make recommendations on the
project regarding grant of environmental clearance or othenruise and also
stipulate the conditions for environmental clearance.".

[No. J-l l0l3/56/2004-lA' l l( l) l

G. K. PANDEY' Advisor

Note: The principal rules were published in the Gazette of India, Extraordinary, Paft

II, Section 3, Sub-section (ii) vide notification number S.O. 1533(E), dated the

14th September, 2006 and amended vide S.O. L737(E), dated the 11"'

October, 2047 '

f f i o f l n d i a P r e s s ' R i n g R o a d . M a Y a P u r i , ' N e w D e l h i . l l 0 0 6 4
and Published by the Control ler of Publications' Delhi- l  10054'
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